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Mr G.Sart5a for the spp1ica't. 

N0n for  the reepondent e 
Issue notice on the respofldefl' 

ta to zhow cause as to why this 

e,LtcatiOfl should not be a2mittOd 

and reUef sout ellowd. Retur 

nabè* withtn I zaonth. 
- Tjst on 9.9096 for show cause 

.end ccxteideraticfl of adnhtgsiCXio 

of this application 

thall not be a bar for the rcspofl 
dt to a)point the appLtc ant 

puroUant to the reconendatiot1 / 
iNo.RRB/QC(j/155/102/Pt.I dated 

941.95 of the Railway Recruitment 

tsoard, O.iwehati Annextlre AVI if 

h-4 fn1 auitable for such 
,potht!nt in at I res*ct$. 
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O.A. No. 	of 1996 	

Ic 

pe--- 

Learned counsel Mr. G.Sarrna for the applicant. 

Leave note of Mr. B.K.Sharnia. 

Notices have been served on respondents No.2, 

3 and 4. No show cause has been submitted. 

Heard Mr. G.Sarma for admission. Perused the 

contents of the application and the reliefs sought. 

Application is admitted. Written statement within six 

weeks. However, vacation from 21.10.96 to 8.11.96. 

List for written statement and further orders 

on 11.11.96. 

Heard Mr. G..Sarma for interim order. Interim 

order dated 7.8.96 shall continue. 

MeAr—' 
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11-11-'96 	Mr.G.$arma for the applicant. None for the 

respondents* ritten statient has not been 

•'d4ç 	 submitted, List for written statent and 

further order on 22-11-96. 
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teaznd connset ME,Q.arma for 

the ari7JAC&nts Leeve note of Rai]wey 
ocun3el P!r.B.K.'barma upte 30"11'96. 
1'?rittan statement has not boen suIimitt 

List for writt*i atitnont and 

further orIer on 2012'96. 
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tt,Q.arrni for the applicant, 
Wrltt,afl statenient bas not been 

suYnitt'd. Mr.S,arma for Mr.B.g. 

Thutrna suitB that the written stite-

ret i8 almost reedy and seekD for 

short adjournment. 
Liot for wrItten statement end 

further orders on 6-1-97. 

I 

M er 

	

6.1.97 	 Learned counsel Mr G. Sarma with Mr 

S. Muktar for the applicant. None for the 

respondents. Notice has been duly served on 

• 	 respondent Nos.2, 3 and 4, but no written 

statement has been filed. None has appeared 

for them so far. Mr G. Sarma submits that 

this is a matter of appointment and requires 

early hearing and disposal. 

List for hearing on 3.2.97. In the 

meantime the respondents may submit written 

- 	 statement if considered necessary. 

Send copy of the order to the 

( 	
2. 	 respondents. 

Member 

nkm 

7— h/% 	9r c-e•. 

	

3.2.91 	 Mr B.K.Shrrn3, te&ned ccunel for 
the respcndent3 he çjot persanet diffi-

cu3.ty. Mr G.Sarrn, l.&rned counet 
appesring for appUct also needs GOM  

time to t&ce fter etpS in th 	3$ 

Accordingly we edjourn the case tilt 

7.2.91* 
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• 	 10.2.97 	Let this case be listed on 6.3.97 for hearing. 

Me 
nkm 
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Let this case be listed on 20.3.1997 for 

I 
We have heard Mr B.K.Sharma,learned 

counsel appearing on behalf of the Railway 

administration at some length. Mr Sharma 

thereafter finds it difficult to proceed in view 

of lack of certain instructions. He prays for a 

short adjournment, which Mr O.Sarrna has no 

objection. Accordingly, for the ends of justice 

we allow one week time for further hearing. 

List on 31.3.1997 for hearing. 

Me r 	 Vice-Chairman 

20.3.97 
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31.3.97 At 	the 	request 	of 	Mr. 	B.K.Sharma, 

learned Railway Counsel hearing is adjonred to 

7.4.1997. 

List on 7.4.97 for hearing. 

Member 	 Vice-Cffairman 

-' 	•/:3 	' 

trd 
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7.4.97 	 Mr S. Sarma, on behalf of Mr B.K. 

Sharma, who is incharge of this case, prays for 

	

V 
	 adjournment on the ground that Mr B.K. Sharma 

is unable to attend court for his personal reason. 

Mr G. Sarma, learned counsel for the applicant, ha 

vehemently opjsed the prayer. It is informed 

that there are other counsel also. Mr B.K. Sharma 

is incharge of the case. Considering• all these 

we allow adjournment to 16.4.97. 

Membr 	 Vice-Chairman 

nkm 
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16.4.97 	 Let the case be listed on 28.4.1997 

for hearing. 

Mente 	 Vice-Chairman 
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28-4-97 	z•et this csc be Listed for hearing 
Øfl 	 4 

Any appO1fltfleflt naCi shall 3eT 

to the rsut of the case. 

VLeChathnan 
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30.7.97 	 Mr. 	S.Sarm 	on 	behalf I of 	Mr. 
B.K.Sharma, learned Railay Counl prays fbr a 

short adjournment on the ground of prsônal l'--- 

difficulty of Mr. B.CSharma. Accordinglythe 
çT 	

case is adjourned till 21.8.97. 

KS 
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Me 	 Vie-Chaiman 

nkm 

I 00 	 2.897 	• 	Mr. G.Sarma, learned c ounsel for the . 	 / 	) 	 • 	0 	 • 0 	 • 	• 	 I  

applicant is present. The learned Railway counsel 

• praysfor some time to produce the rec6rds. 

The case is adjourned till8.9.97 for 

hearing. On that day all counsel sha1l remain 

present, or else the case will be hears ex párte. 

Me er 	 Vice-Chalirnian 
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• 	 I 	 • 

i 	 0 

/ 	 k • 



0~ t~ 
lot 

• S 	.7 q-'4' 

• 	
LrL Z1 

1L 	 0 	 Ix 

____ 	 ( //•-> 
4 

(fl 	1 t 	Qounu$ 

t 	c$ 	 *t1rU 

Via 

in 

8.1 .98 	Common order delivered in open 

Court and kept in separate sheets. Copy 

of the order shall be kept in each case. 

Applicationis allowed. No costs. 

Meni r 	 Vice-Chairman. 



• 	 cENTRAL ArB4XNXSTRATIVE TRIBUhL 
GUWAHhTIBENCI 

Date of order :Thlsthe8thDay of January, 1998. 

JUSTICE SHRI D.N.BARUAH. VIcE.CHAIRMAN 

SHRI G.L.SANGLYINE. 	DMINIS'1'RM'IVE M4BER 

O.A.No. 142/96 

1, Sri B.K.Daimary ... 

... Applicant 

U.O.I & Ors. ... 

... Respondents 

O.k. 143/96 
t4s.Nirmali Das ... 

... Applicant 

-Vs.. 

U.O.I & Ore. ... 

... Respondent 

O.k. 144/96 ... ... 

Shri S.Goswazni Applicant 

-Vs- 

U.O.I & Ore. •.. ... Respondents. 

40 O.k. 145/96 

Kaala Weka ... 
... Applicant 

•vvs-. 

TJ.O.I & Ors. ... 

... RespondtS 

5 0  O.k. 146/96 ... ••• 

Shri P.J.Das ... 
... Applicart 

U.O.I& Ore. ... 
... Respondents 

O.k. 147/96 

Shri P.K.arkar ... 
... Applicant 

U.O.I & Ore. ... 
... Respondents 

O.A. 148/96 

Shri T.K. Das . .. ... Applicant 

-ye- 
... 	 espondent 

u.o.i & ors. ... 

O.A.NO.149/96 

• 	 Shri 5.Kurnar ... 
... Applicant 

-Va- 
0 S  

• 	 U.O.I & Ore. ... 
... Respondents 

O.k. 150/96 

Sh.ri M.Ghose ... ...-AppliCaflt 

-Vs- 

U.O.I & Ore. ... ... Respondents 

contd/- 
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?I9. 	O.A. 151/96' 

Shri P.K.Kalçatj ... 

... 	 Applicant 

U.O.I & Ors. ... 

... Respondents. 

O.A.152/96 

Shrj D.Choudhury •.. ... Applicant 

U.O.I & Ore. ... 

... Respondents. 

.A. 153/96 
7 Shrj. S.K.Raj ... 

... Applicant 

U.O.I & Ore. 
... ... 	 Respondents, 

•13. O.k.155/96 

- 	'Shri B,C.Boro ... 

... 	 Applicant. 
-Vs.. 

U.O.I & Ore. ... 

... 	 Respondents. 

14. O.A. 193/96 

-Shri. Rupak Chakraborty ••• • •O 	Applicant 
-Vs- 

U.O.i & Ore, ... 

... 	 Respondents, 

A5.o.A. 42/97 

'Smt. A.Devj ... 

... 	 Applicant 
-vs- 

U.O.I & Ore. .., ... 	Respondents 

BY Advocate Mr.G.Sarma for all the petitioners.' 
By .Mvocate Mr.B.K.5haa for all the respondents. 

ORDER. 
- a 

G.L.SANGLYINE, ADMINISTRATIVE NEI1BE 

The above 15(fifteen) Original Applications are 

disposed of by this Common order as they involve the same 

issue, facts and grounds. 

contd/- 
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2. 	The•Railway Recruitzient Board s  Guwahati issued 
- 

the Eft 	 ce No.1/95 dated 26-4-1995 for the 

pirpose ofappOintment in various posts under the North 

East prontjsr.,RailWaY. In thLè-Origina1 applications we 

are concern4d
,
41th CATEGORY No.7 a STENOGRAPHER S (English) 

in the scale"of pay of Rs. 1200-2040/- mentioned in the 
• 

E,ito1ovment Notice. Pursuant to the said Notice we have the 

'Of Written Test : 27-9-95 
atiof Speed Test 	$ 04-11-95 (for 80 w.p.m.) 

• 	 Speed Test •a.Of : 05-11-95 (for 60 w.,p.m.) 
• 	D1teof Viva Voce Test 08-11-95 

Dattof panel 
09-11-95 

•1 

The SSlCtSiOfl Board held the viva voce test on 
811!5iOthe recruitment of Jr.Stenographer (Eng) 
undep1Oyment Notice No.1/95 Cat No.7 in scale 

oL129O2040/" and has found 16(UR -10.SC-2,ST2, 
C-2)ciifldidates suitable for the said post and their 

names ir.'recommended to GM/P/N.P.Railway,4a11gaOfl 
in ORDR •O MERIT. 

AGhINST U. R.VAANCY 

SN 	R611No. Name of Candidat 

81O7O4 Anjali Dcvi 

iO 86 Asia Chakraborty 

30 	8iOi98 Mrityun joy 	Ghosh 
40 	8i0OI8 Debasish Cudhury 

810589 Rupak Chakraborty 
810777 Pradip Kr.Sarkar 

•6110761 Nirmali Das 
810767 Kamála Deka .  

90 	-0794 Pabitra Kr.Kakati 
1.0* 	810759 Satyanarayan Goswazni 

a - - 	- — 	-------- - - - - a - - a - - 

AGAINST S • C .VACANCY 

'820123 T.Krishna Das 

.820246' Sanjoy Kr.Rai 

- - - - - — - ----- 
AGAINST S.T.VACANCY 

830077 Bijay Ch.Baro 

:830108 Binoy Kr.Daiinary. 
- - - 	---------------------- 

--kGA1NST 0.B.C. VACANCY 

840025 • Santosh Kuznar 

840052 	' ' 	Pankaj Jyoti Das. 0  

contd/- 	• 
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3, 	Pur€ I applicants inform us in their 

rejoinder tha onse to the Employment Notice 

2120 candidat ppLied for the posts advertised and 

out of then 1 tred in the Written Tests; 172 appeared 

in the Speed were sent for Viva Voce. Ultimately 

16 candidates ccessful and were empanelled as above. 

These facts hat een refuted by the respondents. The 

panel was pubi b 	n 9-11-1995 but no appointment of any 

successful ca.waB made by the respondents. On the 

other hand an 	Notice No.1/96 dated 20-5-96. was 

issued. On 06-11c6 the applicants prayed to the General 

Manager, N.F1l1I$ Maligaon to issue appointment letters 

at the earli t.Thxe was no response. Consequently, the 

applicant 9ub1tdthe OrigInal. Applications seeking 

direction onàipondents to appoint them (the applicants). 

Notice for adIj)' was issued on 7-8-1996. Thereupon, 

Respondent Nj 1 chairman Railway Board • Guwahati 

published his. 	dated 5-9-1996 cancelling the 

panel on the 	 various irregularities. As a result s  
A . 

the applicants w*Eed the Original applications seeking 
AC 

among others qUahi.1 and setting aside of the aforesaid 

No.RRB/G/41/90 d%t 5-'91996. In the meantime in the 

absence of ehowca;ee from the respondents the Original 

Application w8 aitted on 9-9-96. 

4. 	The respondents justify the cancellation of the 

Panel as folI_ ii  we 1- 

° .....it has already been stated that the 
1rQtCtiofl in question pirsuant to which the 
:app1.cant has staked his claim for appointment 
has already been cancelled in view of the 
'vaxlous irregularities found in the selection 
oL Junior Stenographer in scale Ps., 1200-2040/-
against Foployment Notice No.1/95 dated 

f26445 conducted by the Railway Recruitment 
Board. Gwahati, which has fleceslStated cance-
Iiat1ón of the entire selection are as 

contd/-  
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(a) In the advertisement of Jr.Stenographer, 
f. required qualification was mentioned only 

as' Matricu1at 	Without indicating anything 
• about the qualification of diploma in 

shorthand and type-writting. The advertisement 
also did not stipulate production of DiplOma 

- 	 -. certificate. M a result, many of the candidates 
• did not submit the same although they were 

-: 	•'.- qualified both in shorthand and type-writing 
and had diploma certificate. However, the 
Railway Recruitment Board, Guvahati, rejected 

• the candidature of many eligible candidates 
on the ground of non-submission of diploma 
certificate, thereby deserving eligible can- 

• didates were deprived of consideration for 
selection. 

(b) Sample test checks revealed mistakes in 
totalling in the written paper and in compu- 
tation of marks which has resulted in empanel- 

• ment of candidates securing ieee marks and 
- exclusion of candidatedS securing more marks. 

• 	-: 	- 	 (c) In the recritrnent process, it has been 
found that all the three stages of testing, 
the knowledge and quality of the candidates 
have been handled by a single individual 
(Member Secretary, Railway Recruitment Board) 
instead of getting the works done by different 
qualified persons as under :- 

(j) Setting of question paper for written'. 
test. 	 I 

(ii) Selection of ditation passage. 

(iii). Preparation final inarkaheet inclu-
ding marks for viva-voce test only 
done by MS/RRB himself without any 
signature from other two members. 
This has raised doubts of malpra-
ctice by )IS/RRB. 

As per Board's extant instruction 15% of 
marks for written test and viva-'voce together 
is required to be fixed for viva-voce. But 
in the subject selection, RRB/Guwahati had 
adopted 15% of the 5um total of markS for 
written test (200 marks) shorthand test 
(300 marks) as well as viva-voce marks 
(90 marks). The marks of shorthand test(300) 
was therefore irregularly included in compu-
ting the marks for viva-voce teat. This has 
allowed the selection authority undue flexi-
bility in the final allocation of marks of 
a candidate though he might have secured less 
marks in written test. 

In a number of cases it has been noted 
that marks once allotted in the shorthand 
transcription sheets have been over-written/ 
defaced and new marks allotted, obtensibly 
to favour the dandidates of evaluator's 
choice. 

Cd) 	It has been notd in some cases, that though 
the shorthand dictation scripts do not con-
tain certain materials of dictated passage, 
the type transcription sheets contain the 
material of the dictated passage and in a &t 
better way. T14s indicates adoption of mal-
practice in conducting the sflorthand test. 
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(g) 	On a visual checking, it has been noted 
that in certain answer scriPts(Transjp.. 
tion sheet) containing poor performance, 
higher marks have been alloted in compari-
son to that containing better performance. 

The above Irregularities in the selec-
tion are only illustrative and not exhaus-. 
tive. In any case, with the abbvo irregu-. 
laritjee detected in the selection, the 
respondents were left with no other,  option 
than to cancel], the entire selection. By 
doing so, no irregularity has been commi-  
tted by the respondents rather the same 
has been done in the larger public interest 
which has also brought confidence among 
the public. The irregularities were detec-
ted upon an enquiry conducted by the 
Vigilance Deptt. of the Railway and in 
consideration of such enquiry, the selec-
tion is question has been cancelled and 
the applicant should not make any grievance 
against the same. 

5. 	In support of the action of the respondents, Mr.B,K. 

Sharma, their leazxned counsel, had submitted that the 

Irregularities are tOW,  folds, namely, before the actual test 

took place, 600 applicants had been arbitrarily excluded 

from the competition by the office of the Railway Recruit-

ment Board an untenable grounds, and during the entire 
/ course of the actual test irregularjtje which viated the 
selection as a whole had taken place. Under these circumatan-. 
ces, according to him, the action of the respondents in 

cancelling the panel in public interest cannot be faulted 
and it should be sustained, 

6. 	
The applicants have assailed the action of the 

respondents in cancelling the select Panel above terming 
it 

as illegal, arbitrary, despotic, void and not 
maintainable 

in the çye of law. Mr G&Sarmaplearned counsel for the 
applicaflts,pojnted out 

that the employment panel was cance 
lied because of alleged 

malpractices or irregu1arj8 but 
not even 

a single instare O5ma].practjce or unfair means 
or irregu1arjj5 Committed by 

any of the applicants or 

contd/... 
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atti 	 attributable to any of them has been cited by 	. 

the spOitdnts in support of their acticn. Referring to 

the case o&progoty Szpp1y arid Co-operative Society Ltd. 

repored n - (1995) 3 GLR 327 in which it has been held to 

the i 
	

that every State action must be fair and informed 

of reai 	and administrative action must not Only be 

reasoni 
	

but free from bias and malafidej  Mr Sarma submitted 

that ti 
	

espondents had on the contrary acted otherwise in 

respect Of the cancellation of the select panel. The expressed 

ground for investigation was because of some alleged maiprac-

ticesbt in the end the panel was cancelled on a contradic- 
. r1 t. 

tory grd.of irregularities. According to him 1  in the 

fact Oil these • there is no escape from the conclusion 
•- v 	i. 

that t'haT'rèspondents had with bias and malafi.de against the 

applicants,, arbitrarily cancelled the panel. Further, the 

respondents without giving an opportunity of being heard to 

the applicants before such cancellation had arbitrarily 

cancelled.:thè panel. According to him, such action is not 

aistaiiisbTle in law and in this regard he placed reliance on 

the caeeof Pradip Kumar Das and oth rs reported in (1985) 2xSIi 

GLR 459rthch was upheld in the order dated 8.5.1986 in 

SLP (CivIl) No.66 of 1986 by the Honble Supreme Court. Mr 

Sarmaf,jrt)ier referred to the order dated 14.6.1996 of this 

Tribunal in O.A.No.9 of 1993 in which after referring to 

the aforesaid P.KDas & others case and'also to. D.V.,Ramaria 

and others, 1986(4) SLR 50, the action of the respondents 

to withhold appointment of successful candidates without 

giving them opportunity of being heard was set aside and 

quashed. 

7. 	in the light of the above, we are now to consider 

whether the action of the respondents in cancelling the 

contd/- 
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select list of Jtinior Stenographer (English) mentioned 

above is sustainable in law. It has not been shown by the 

respondents that the alleged malpràctices or irregularities 

referred to above were conmi.ttted or attributed or attribu-

table to any of the present applicants. On the other hand, 

it is seen from their submission that it is the respondents 

themselves who had committed the alleged maipractices or 
the 

Irregularities. The applicants have had to suffer because ofL 

araéged acts of omission and/or commission of the respon-

dents. According to the respondents they had in the facts 

and the circumstances of the case cancelled the select 

panel in larger public Interest and in order to bring public 

ccnfidence in the administration of the North East Frontier 

Railway. These are indeed lofty ideals. But we are in these 

O.As concerned with the question whether on their way 

towards these goals the respondents had not trampled under 

foot the rights of the applicants. There is no dispute of 

the fact that the select Panel was cancelled by the respon-

dents without affording, any opportunity of being heard to 

the applicants before the cancellation was made. In the 

case of Pradip Kuma.r Das and others (supra) 357 out of the 

790 successful candidates who had been empanelled were 

screened out by the North East Frontier Railway on the 

ground that some maipractices were allegedly committed by 

some of them. No opportunity of being heard was given to 

them by the respondents before such action was taken. The 

Hon 'ble Supreme Coiurt had he id : 

"It was necessary according to the rules 
of fairplay and natural justice that 
these candidates who were included In 
the original select panel of 790 candi-
dates published by the Commission had 
acquired a right to get employment and 
therefore they were entitled to be 
heard before any prejudicial action was 
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taken. The judgment of the High Court 
quashing the impugned order on the 
ground 5thá€ it was vitiated, for non-
compliance with the rules of natura] 
justice can hardly be assailed." 

Thus, according to this Judgment, the selected candidates 

have acquired two rights, namely,. the righttoget anploy-

ment and the right of being heard before any action preju-

dicial to thent is taken. The learned Railway Counsel had: 

not cited any other case law to contradict this position. 

The present applicants are successful candidates who had; 

been empanelled for appointment to the posts. They had 

acquired both the aforesaid rights. The aforesaId judgment 

of the Hon'ble Suprenie Court was rendered against the 

very same N.F.Railway yet the authorities of the Railway 

had chosen to - ignore the law laid down therein. We have no 

hesitation to hold that when the respondents had cancelled 

the Select Panel without affording an opportunity of being 

heardto the applicants before the cancellation was made, 

they had violated both the rights of the applicants. 

8. 	Mr.B.K.Sharma had submitted that the fact that the 

applicants were selected and empanelled does not bind the 

Railway authorities to appoint the applicants to the posts. 

In fact, according to him it was clearly stipulated in the 

Employment Notice itself that the selection of the candidates 

by the Railway Recruitment Board does not confer any right 

on the candidates. On the other hand, according to law the 

Railway authorities have the right to refuse appointment. 

Further he had referred to para 113 of the Indian Railway 

Establishment Manual Volume I (Revised Edition 1989) 	in 

support of his contention that selected candidates can be 

refused appointments. We are aware that there are law are: 

thus 	: rules in this regard. The para 113 aforesaid reads 

contd.. 
S 
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"Selection of a candidate by a Board or a 
Railway administration is, however,' no 
guarantee of employment on the railway 
which is subject to his qualifying in the 
prescribed medical examination and to his 
being otherwise suitable for service under 
Government .$ 

Perusal of this rule/para shows that there must exist a 

fault or deficiency on the part of a selected candidate in 

order to deny him an appointment to a post under the 

railway for which he was selected. In this particular case 

however the applicants were denied appointments for no 

fault of theirs. They had subjected themselves to the rigours 

of the examination and tests conducted by the respondents 

giving out the best they could with the sole expectation 

to come out successful within the standards set by the 

respondents. No blame has been apportioned to them. They 

had not also been allowed to reach the stage stipulated 

in the para/rule mentioned above in order to ascertain 

whether they are suitable for appointment to the posts. 

It may also be mentioned here that the learned Railway 

counsel had sought time to produce certain records to enable 

him to make submission. He was allowed time. But though he 

had produced some administrative reccrds before us he was 

unable to produce any answer script for the written test 

as well as the speed test including the passages for the 

speed test. The contentions of the respondents against the 

applicants with regard to the answer scripts or marking 

thereon are therefore not substantiated before us. 

90 	 We are in a society which upholds the supremacy of 

the rule of law. Therefore, an administrative action which 

is done without observing due process of law or the relevant 

law or rules prescribed is liable to be quashed. In the, 

light of our discussion and findings above, we are of the 

view that the respondents had arbitrarily and illegally 

contd.. 

/ 
0 



cancelled the select panel. Therefore, the action of the 

respondents in cancelling the panel is not sustainable 

law. Consequently, the order No.RRB/G/41/90 dated 5-9-96 

(Arinexure A.VIII) issued by the respOndent No.3 and the 

Railway Board letters No.96/E(RRB)/25/12 dated 1.8.1996 

and No.96/E(RRB)/25/13 dated 21.8.1996 mentioned therein 

insofar as they relate to category No.7 stenographer(EngLtsh) 

of the Employment Notice No.1/95 dated 26.4.1995 are liable 

to be set aside and quashed. Accordingly, they are hereby 

set aside and quashed. Further, we direct the respondents 

to complete the process of recruitment to the posts of 

Stenographer (English) afcresaid in accordance with law and 

rules within three months from the date of their receipt 

of this order. 

10. 	All the above Original Applications are allowed 

in the lines indicated above • No order as to costs. 

ScJ/_ VICE CHAIRMAN 

Sd/_ MEMBER (AnN) 

•l 

4 
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0.A.No.153/96 

3hri :3 jay .Kutnar Rai 	...Applicnt. 
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Union of India & Ors. ...Respondent. 

An Application under section 19 of the Adrr;inistrative 
Tribunl's Act. 1985. 
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1. 	PABTICULABS OF TEi APPLICAW 

Shri Snjay Iumar Rai, 
s/o Shri Kishori Rai, 
Rly.Qr.No.639/C, 
0.T.Para 5  Katihar, 
l3ihar. 

• 	 PABTICULARLQLRQP_: - 

• 	 1. Union of India represented by 
• 

	

	 the Secretary to the Govt. of India, 
Iinis try of Railways, 
New Delhi. 

• 	 2. General ilianager(P), 
• 	 LF.Railway, 

• 	 11a1igaon, 
• 	 Guwahati-il. 

Chairman, 
Railway Recruitment Board, 
Guwahati 

'Member Secretary, 
- 	Railway Re cruitrnent Board, 

Guwahati-1. 

30 	
PABTICTJLABS OF TUE ORDDRS AGAINST JriICH 
THISAPPLICATIOT IS MADE :. 

This application is made for irnpiementa-

tion of.the recommendation cf the selected cnndidates 

for appointment as Stenographer (English) in the sc&e 

of pay 1200-2040 vide employmep.t notice No.1/95 

ctegOTy 7 (AxiflexUre A.III). 

Restraining the respondents from cmple-

ting the process of employment notice No.1/96 Category 

•
1 (Aimexure A.VIII)-. 

N (. tificatiOfl dated 05.9.96 under 

N0.RRB/G/41/90 issued by Shri B.Kalita, Chairm,RailWaY 

Recruitment Board, Guahati cnceiling the recruitment 

panels..... 

2 . 
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panels of stenographer(English) in scale of 1200-2040 

under category No.7 of employment notice No.1/95 dated 

26.4.95 and Craft Teacher(Eengali Medium) in scale 

p.2400-2600 under category No.6 of Employment Notie 

No.3/94 dated 19.12.94(Aanexure R.I of the written 

statement) 

4, 	JURiSDICTION : 

The applicant declare that the subject 

matter against which he want redressal is within the 

jurisdicticxi of the Tribunal, 

LIMITATION : 

The applicant further declare that the 

.pplication is within the limitation prescribed under 

Section 21 of the Administrative Tribunal Is Act,1985. 

t 	 ui ( 1 	 (1 UT'- 
 THE 	 : 

6.1 	That the applicant is a citizen of India 

and as such he is entitled to all the rights and privile 

ges guaranteed under the Constitution of India, 

6.2 	That the applicant has passed the 

nitricuiation examination in the 1985 and passed B.Com  

ex;mination and has also obtained diploma in typing 

and stenography. The testimonials are enclosed in this 

applicat.i.on and marked as inexure_A., A.I.18.A.II. 

6.3 	The apiDlicaxlt has come from a schedule cste 

Dusadh poor family 2nd deserves consideration from all 

concerned. 	 Contd,... 



S 

3 ,  

6.4. 	That the respondent No.3 made an adver- 

tisemeit for testing candidates for steno rapher in 

the scale of pay 1200_2040 through the fissam Tribune 

and it was clearly written in the advertis ment under 

cluse 12 of general instructions that the post of 

stenographers may  be increased or decreaseP.  

• 	 6.5 	That the applicant in response to the 
• 	

advertisement made by the Respondents on 23.4.95, as 

appeared in The Assam Tribune had applied or the 

post of stenographer. The said advertiseme t runs as 

employment notice No.1/95 category No.?. 

A copy of the said advertisemelit is 

annexed herewith and rnarlced as AnnexureA.III. 

6.6 	That the applicant made applic ton for 

appointment as stenographer at the scale a pay 

R3 1 1200_040 giving all particulars such as academic 

Iqualification, caste certificate, age proo certifi-

cte, diploma certificate in typing and st nography etc. 

6.7 	That the respondents being satl 1sfied with 

the requireints of the candidature for thE post of 

I stenogr,3pher as noted above called for writen test 

(fixing the date as 27.8.95. 

A copy of the call letter is anhexed 

herewith and the same is marked as 
• 	

. 	 AnnexureA.IV. 

Cont 
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6.8 	That as per call letter the 
	

± cant 

appeared in the written test, did excell 
	

in the 

examination and he became successful in t test and 

accordingly thereafter the applicant was called for 

speed test both in typing and stenography and this 

was held on 4/5.11.95. 

A copy of the same c0J1 letter is annexed 

he rewith an marke d as Anne xure A.V. 

	

6,9 	Tb in the speed test the humble applicant 

d i d excellent and accordingly he was declared successful 

and thereafter the applicant was called for a viva-voce 

test and in this test on 5.11.95 he aJ.so became success-

ful and was selected by the respondent No.3 and there-

after recommended the name of the applicant to Respondent 

No.2 for. appointment. In v'iew of increase of the 

vacarcy, the respondent rightly arid validly recommended 

the name of the applicant alongwith 15 others for 

appointment. 

A copy of the said recommendation 

containing the name of the applicant 

alongwith others is annexed herewith 

and same Is marked as Axinexure A.VI. 

	

6.10 	That the written test, speed test and 

viva-voce test are conducted by Railway Recruitment 

Board headed by the Chairmen which is autonomous body 

like any other Railway Re cruitment Board in the country. 

Moreover, one responsible officer was deputed to the 

3election Board on behalf of Respondent No.1 and 2. 
. 

Contd......  
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6.11 	That the 3,p)1icc1t begs to state that 

as per advertisement dated 26.4.95, once the candidote 

is selected after going through all the stages/tests 

viz ,  written test, speed test and viva-voce test and 

when the name was reconmended for appointment as 

stenographer, the 'respondent No.2 is duty bound to 

appoint the applicant in the existing vac.flcy of the 

stenographer. 

	

6.12 	That the applicant begs to state that 

though final list of 16 candidates including the name 

of the applicant  i.e. Annexure A,VI was reconmended 

on 9.11.95 to the Respondent No.2 for appointment, 

the Respondent io.2 did take no action on it and the 

applicant was at a loss of having not received the 

appointment letter. 

	

6.13 	That the applicant made representation 

to the Respondent No.2 dated 10.6.96 requesting him to 

make appointment of ths applicant. 

A copy of the Teprsentation is annexed 

herewith and marked as A2mexureA.VII. 

	

6.14 	That while the applicant was anxiously 

waiting for the ap2ointment  letter he. was surprised 

to see the advertisement Notice No.1/96 dated 20.5.96 

where the respondents ;-janted to test 8 candidates for 

the post of stenographer. This advertisement appeared 

in local news papers including notice board and runs 

as 
S 

j 
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as category No.1. {aving seon the advertisement, 

the anxiety of the applicant was multiplied and again 

he approachea the respondents and he response at all 

was there from the respondents. The applicarrt believes 

that some foul play may take place in view of the 

advertisement No.1/96 dated 20.5.96. 

A copy of the advertisement notice 

No.1/96 is annexed herewith and marked 

as Annexure A,ViII. 

In this connection, the apolicant begs to state that 

ongwith him there are 15 other caiadidtes &lso duly 

recommended for appointment to the post of stenographer 

and while none of the recommended candidates is 

apointed, publicat:Lon of another advertisement is 

creating suspicion. In this connection, the applicant 

further beg to state that there was another mioyment 

Notice No.2/95 category 1 where 21 candidates were 

recommended for apaointment of office clerks in the 

scale of pay rs.950-1500 and all the candidates were 

appointed though they were appeared in the tests 

subsequeritX to the applicant. 

	

6.15 	Th0 1.' the applict begs to state that 

the selection of the applicant is valid only upto 

one year as per existing rule of the respondents. 

	

6.16 	The applicat begs to state that the 

respondents by the notificticn dated 05.9.96 under 

reference XO-R-RB/G`/41/90 issued by Shri B.Kalita, 

Chairman, Railway Re cruitrnent Bqard, Guvahati has 

cancelled... 
. 
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cancelled the recruitment panels of stenographer 

(English) In scale Rs,1200-2040 under category .I'To.7 of 

Employment Notice No..a/95 dated 26.4.95 and Craft Teacher 

(Bengali Medium in scale Ps.1400-2600 tuader category 

N.6 of Employment Notice No.3/94 dated 19.12.94 

action of which has resulted mis-carriage of justice 

and multiplication of illegalities. 

• 	 7. 	GE 0 U NDS 

7.1 	 For that the applicant is going to be 

over-aged and in case the applicant does not get the 

appointment immediately, he will be barred for point-

• 	 ment in wiy other department. 

7.2 	 For that in view of the selection .s per 

Arnexure A.VI, the aopiicant was sure that he would be 

appointed soofl under the respondents and as such he 

did not make any attempt for appointment In any other 

department. 

743 	 For that the injustice will be done to him 

if immediate appointment letter is not issued. Moreover, 

alongwith the applicant, the whole family will suffer 

very adversely. 

7.4 	 For that the father of the applicant who 

has got a very good and recordable service will retire 

soon from the service of railways and there will be no 

e arning member to look after the family. 

	

• 	 Contd..... 
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7,5 	For that the advertisement No.1/96 as 

referred in Axinexure A.VIII is ill-conceiv?d, confusing, 

fonfli cting, contradictory, inharmoneous and acting uo on 

it will be il1egl and uncalled or and the applicant 

firmly believes that this lioiYble Tribunal will direct 

therespondent No,2 to implement the recommendation of 

Respondent No.3 and 4 (Axinexure A.VI) and in the event 

of non-issuing such direction, the applicant will be 

deprived of the right of appointment conferred upon him 

after the selection. 

7.6 	 For that the cancellation of recruitment 

enels is illegal, arbitrary, despotic, void and not 

maintainable in the eye of law. 

'Tcv-rn r' 
• 	 .ht 	U Uh i. £ U : 

In view of the facts and circustanceg 

of the case the applicant prays for the following reliefs:- 

That the apolicant may be appointed 

with immediate effect with a direction to give seniority 

from the dte of recommendation for appointment i.e. 

dated 9.11.95. 

That the respolidents may be directed not 

to implement the advertisement No.1/96(Annexure A.VIII) 

till the applicant is appointed. 

1i.a 	To set aside and quash the cancellation of 

recruitment panels issued by the Cl-laiman Railway, Recruit- 

ment Board, Guwahati under reference No.RRB/G/41/90 

dated 05,9,96(Airnexure R.I of the written statement), 

Contd..... 
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Any other relief/reliefs as this Hoble 

Tribunal considers fit th and proper. 

9 • 	INTERIM_BELIEFPRAYED FOR : 

1. 	 That during pendency of the disposal of 

the application, direction my be issued to the Res-

pondents to appoint the applicant with immediate effect. 

• 	 ii. 	 That the respondents may be directed not 

to appoint stenographer ag4nst advertisement no.1/96 

till applicant is appointed. 

WBETHER ANY OThER APPLICATION/PETITION FIiED 

The applicant begs to state that he his 

not filed any other case applicatiOn before any CoUt/ 

Tribunal. 

REMIDES_EXEiATJSTED 

The applicant begs to state that he has 

exhausted all the remedies and there is no other alter-

native but to apoach this Hon'ble Tribunal for justice. 

PARTICULARS OF TH3 POSTAL ORDER : 

Postal Order ITo. 

Date: 

Issued by : 

Payable at 

Contd . . . .•. . 
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13. 	An Index with particui3rs of enclosures 

is enclosed.. 

	

• 	PARTICULARS OF DOCUMENTS : 

As per index, 

V E H I F I C A TI ON 

I, Shrl Sanjey Kumar Rai, son of 

Shri. Kishori Hal, aged about 29 years,.by caste 

Scheduled Caste-Dusadh, by religion Hindu, resident 

of Rly Qr.No.639/C, O.T.Para, iatihar do hereby 

solemnly affirm and verify that the statements made 

on pargraQh 1 to 6 nd 8 to 14 of the OA are true 

to my knowledge and those made in paragraph 7 of the 

O.A. are true to my legal advice id I have not 

suppressed any mteriai facts. JND I sign this Verifi-

cation on this 	dsy of 	 1 1997 at Guwahati. 

\Jynw 
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, ti4F(  z 	R&TLVM RECRUJIT IEN1' BOARD 

CUIVUIATI 

B GwA.lAT1- . 	,Stat.inn, Road, Guahitt1 .781001 

ID Date:26.4 9 7, 

E.\1I'LflYMI:NT NOTICE NO. 195 	- 111 

I )\.•}• OF PtftIJCA'lION : 0:1 : 95 
C'I,OSING [)ATE . gb 

Applications aic iitt'it'(l in 1)1 esci'ihed applic;tt on form 
th:;tii:ahle hut:: tlit' import ant Railway Si II Oils or i n a 
1ruuftui-tn:ici:cIscd herewith (to lit, neatly typed) in astanda: - d 

sizo thuc - k pain':', nnlv utile side) hn' the following tc'i:cfcuI':'ry 

t'ls li - ily lii he lwrmanett tin the 'ort beast Fiontici' 

Railway. Applications complete in all respects along with 
:-.thiiindercInsurtss6uuhl hesetit to the Assistant_Secj,' 
Railway Recruitment Board. Station Rad'D'ivahati.70 1 

uncriificateo1pusU'ng so as to reach the Boarrs 
office on nr 1irfurc I'73Ohrs. of O'(i.,5 The applications can 
alsbe drop jail in the "Application Box" kept in the RRB 
Office hclure 17.3() hirs o19.6.95.,:MPLOyMENT NOTICE NO. 
Alili!'CATEG(5f1J'Q_AG VH1CH.,THE CANDIDAIE 
..'_PI'LiES MUST CLEAR!.? RE \VIUTTEN ON T1IETOPOFTIIE 
COVER ENVELOPES POSIT! VELY., - 
DEPARTMENT: MANAGING P' BRANCH: - 

CATEGORY NO. 1 : ASSU. TEACHER GRADE -1 
(BOTANY) in scale Rs 1640.2900/- for English! Bengali 
Medium Railway School. Temporary but likely to he made 
permanent. No. OF POST : 1 (UR). QUALIFICATION : lInd 
(-lass Mzasters Degree in Botany. (ii) Ctiiversity Degree/ 
Diploma in Education! Teaching or Integrated two years post 
raduate course of Rcgion1 Colleges of Education of NCERT. 
(iii) Competence to teach through English and Bengali 
Medium. AGE: 20 to 40 years. 

CATEGORY NO. 2 : AS11. TEACHER, GRAD!. I 
(PHYSICS) in scale Rs. 1640-2900/. for English! Bengali 
Medium Rati.ty Higher Secondary School. Temporary but 
likely to be made permanent.. NO OF I'OST : I (CR). 
QV%LIFlCATION : (i) Ii Class Masters Degree in Physics. (ii) 
Unzersity Degree! Diploma in Education! Teaching, or 
Invgratrd two years post Graduate course of Regional 

•'1 Ed catkr'of 	 flp.•Ot to ecn • 
through English and Bengali Medium. AGE: 20 to 40 Years. 

CATEGORY NO. 3 : ASST. TEACHER GRADE-Il 
(SCIENCE) in scale Rs I400-200/. for Assamese Medium 
Railway School. Temporary but likely to he made permanent. 	¶ - 
NO OF l'O$'l' : I (CR). QUALIFICATION : (i) [md class 
Bachelors Degree with one  of the following group of subject. 
45' marks can be considered equivalent to lind Class where 
there is no demarcation of class in Bachelor's Dcree. (i) 
Physics, Chemistry and one subject out of Maths.! Botany/ 
Zoolo'. Or (ii) Botany, Zoolo 	and one subject out of 
Physics, - Chemistry. '(2) University Degree! Diploma in 
Education! Teaching or 4 years integrated Degree course in 
Regional Colleges of Education of NCERT (3) Competence to 
teach through Assamcse -Medium. AGE : 20 to 40 years. 

CATEGORY NO. 4 : ASSTI. TEACHER. GRADEI 
iCOMMERCE WITH SPECIAL PAPER ROOK.KEEPING & 
ACCOUNTANCY) in scale Rs 1640-29001. for A,samese 
Medium Railway Higher Secondary School. Temporary but 
likely to be made permanent. NO. OF POST : I (ST). 
QIJALIFICA7'IO'N : llnd Class Masters Degree in commerce 
with special paper t3ook-Keeping and Accountancy. (ii) - 

Dit rl 

44 
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U 

• ____ ___ 

.i. 	icgs' ol 	 (ti) (tmpqticeto tec 

IIU ()U1I _4'e Mi (litlilt AGF 20 to0 yldi 	I 
GRALibj 

LCJMM I:l.c.wni I.PEC ALJWi•;lLBANK I(j)flz scale L 
: Iti, I(i4O2ott;. for IAssanese  Mt diutu Railway Hi4hcr 

'S4tOIRI:L1y Scili101. lctnJ)prarv htt likely' 'to be m ade  
perinanc. NO OI P()S'l'I (SC). QUALiFICATION :(i)Iln1 
Cl.ss' M:tsnr's I)egrce in Commer:&' with pciaI ajei' 
Banking. (ii) University !Dcrce. Dii4loMa t  In Educâtionl 
'leaching, tie Iffi gratc(b two 'ears PostGraduate course 
Regiotial Colleges of Educaton ofNCERT.(iii) Competence to 
leach throigl: Assailiese Medium. AGE: 20 to 40 years. ' 

CA'lE'ORV NO.6: r)L:MoNsTftvroR (PURE SCIENCE) in 
stale !s. II0fl0-2600!- for English/Bengali Medium Railway 
St'I ::ol. Ic ii t nary hit likely to he n adt pci - mane nt NO OF 
I'OST 2 Qt R, 1 .SC); QUALIFICATION : (i) hod Class 
I :trhi.h n -s Degree with Physics, Chemistry and one subject out 
ti lto(:iiiy, Zioilo. 451, marks can be considered equivalent 
to II od Class where there is no dcmarcatin of class in 
Itacltckt:s l)&gree. (ii) University Degree! Diploma in 
'Edocaiiuit Teaching or 4 years integrated Degree course in 
regional colleges of Ethication of NCERT. (iii) Competence to 
teach thiough: Engii.s and Bengali Medium. AGE : 20 to 40 
years.'j.  

J4UlVlNQ 7 STL}QçRM'lI 	(bNG LibEl) I scal r I2062040/. NO OF POST:' 10 (1 1 11-5, SC-2, ST.2, OBC-1) 
lvll'AIAFICXTION: Matriculute.SPEED:80 W.P.M. &40 W.P.M. 

in Shorthand and typewriting respectively. Knowledge of 
Ihindi Stenography is an additional Qualification and will b 
given preference. AGE: 18 to 30 yeur&  
DEPAItTMENT: MEDICAL '  

CATEGORY NO. 8:STAFF NURSE in scale Rs. 1400.26O0/.. 
NO. OF POST: 14 (UR•8, ST.2, OBC4).QtJALIFICATION The. 
candidates must have passed Matriculation or its equivalent 
examination and possess a certificate as Registered Nurse and 
Midwife having passed the three years cdurse in General 
Nursing and six months course in Midwifery from a School of 
Nursing or other Institution recognised by the Indian Nursing 
Council or 13.Sc. Nursing. Candidates passing 13.Sc (Nursing) 
will be given two advance increments on the merit of each 
candidate under the sanction of competent authority. On 
selection, their names must be borne in the Indian State 
Medical Register. They must be able to speak in English, ifindi, 
Assamese or Bengali. AGE: Between 20 to 35 years with 5 
years relaxation for SC/ST candidates. Both Male! Female 
candid4tes can apply.  
NP: 

i) A Ccer .2etat 4n 	: u - ;'er 	ita far JI 
corn rnunitie5/ categories of candidates have been given by 2 
years besides the age relaxation given In pa.ra-2. This 

I relaxation is applicable for2yers with effect from 15.7.94. 
(U) The Candidates must have acquired the essential 

qua[Iflcatlons as laid down at the time of submission of 
application. Candidates who have yet to appear at the 
examinr'tion and whose results are withheld or not declared fi are not eligible to apply.  

I 1. , GENERAL 1NSTRUC11ON 	' 
I I.! 	ABBREVIATION USEO SC • Schedule, Caste, ST - 

1 ' ' 	Scheduled Tribe, hR •' UnRcservcd, OBC • Other 
Backward Class, I.P.O.' Indian Postal Order, EXSM 
•E,cServiceman, I'H-Physical ly handicapped. 

I " 	Thr number of veteuncles shown may he Increased or 
(leCrt'aSed. 	, 

1 .3 	SC:/ST/OR(.'candidates can apply against hit posts but 
• they will have to compete with UR candidates; 

SC.ST'OBC candidatc need apply strictly against 
their respective vacnc1cs only. ' 

2. 	, AGE LIMIT: 	. 	, 

2.1 	The age will be reckoned as on 1.5.95. The upper age 
limit is relaxable as under : 
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... 	 r1N *.. . .. .-,-'. - 
I 	 You i f1 ? uaibjr it3 Ei 	, 

a' 	
:o a 'IbLXI no t bc, 	-, 	 .-r- 	 5 hL 	 , I :Od4ttC(t :or the .E;,)C(Jd Tct &VivneVoco To;twIt, 

	

I. . Ut thia Call Lettr/'iaciit Cir.T12ia Cr11 lctter/ 	
, drit 1  Cnrcl houavar (OQG not itBel ;f g1vc iziy ontl

•/ 	' 	I  . 	Licent 1Qr 6'e1etioii • 	 ji • ' 	 . . r 9  .ç t , 	.. 	. 	 .. 	 . 	 I 	•• t , 	PJCiWI1i,&LB.CTION )OR TW. 20,3 111 OF  1 tSCALZ it,0  1200-2/-,C.TiGoLrr Wo 7,UNLrt £tLO) ' 	I  
i 1/95 ON i:u 	OLT 	to'zjt iiiy , • 	 •. 	 . . 	i 	with cetrunoo to your appj licntioxi ortI'ic p •.t 
.abovO D 	rcpon 	to thu 	p1ount Nic 	1td tbovo ' : 	hereby idviaoc to 4'ttc1:1 thQ Otf.t(,o of ChJcf 

	

en 411,95 at 9.30 	opco 	,• 
, 	J 	

T& 1;., 	I • 	 • 	.• 	4 	 . 	• 	 .. 	• 	. •: 
.2, 	ThgIVjt'.Voce Tcnt:of tho vu.cceauful C('ifldidfltf 01 	C 

P tj 
oet i411 bo h14 on 811,95 et Iij,qv Recrultmwit Boord,1.iwab.U..:. 

'.1totjon 	flGU&iiUin.j, 	 cJ , 	TTjtFO 

P ' U s 'JJo Ctnciicntoti h1i111T.vo tkli rOi;L4Tfl 1o:OtQ: 
71  ojico on 	6,115 vild th.t crmeildntooMbO will 

I 	quetlliy ii 1110 &pcod teat of CO words PDX'  QJthttt! 6hO 1 lCt )pOiit,.tOJt. 
jthU,Viv.,V9C. Teat, on8.i1.95.Thcrcrozo, ytur prc3c..o mt/b 

IJ 	: 	 ti4 lour c1iy5. wld you &iold cfh aQoI&-O• 
, ;1 S. 	You'8hQuld br1ji, your nil orlgthni c'rt.1Lioites tfldh4i1at 	I' I 	bheot niong w:th roocttivo diplomn cortizicnton(i,e. Shorthand 

4 Typo) on Ui iny of Vivo-Vocfa Pe3t0 The .iC/$T Cflid(itoh niCO 91tr 
ICuzøiz. Cte/Tribo cort.Lcntc ilt th0 tir.001 VivnVoQ*tj81 

1 41 	floqtozst lor poöt.oninciitc 	tc LntO o..tcod test and Vv 
Voc tt wfll xIt be I 	utderc tni 110 .  mboontee te.t wi)l .10 hclt. 

I 

	

	 oui 	o Urcted tp bring tho Urii1thl 	1ttQr •' ie Witt" to.%;i 1. bold on 27 0 6,95 

	

• 1 	 • 	. Ii 	
ponothg U rn/LUU ind or hisccrcri; 	tuotly or • r1iroctiy'br 	Cniite.or nny bcly on his bchlt 

	

oflaide.ratton for tho•'rccxujtnnt will rencor r 	uii to,liloIIiV r' di8L1 iZlotiQbj • 	 I 
• 	• 	II 	• 	:• 	 - 	 •.I 	. • 	,: . 	TheonflUda' 	ni'v1ntorvjcw eithr 41 	iiah or lii94.t'0 
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FO1 sC/T CjNII 	

[ 	I • 	F It 	I • 	I' 	
tI rNrITLJ, ' 	 Fl& ( 	UiT N LCONJ cLj FiDM V' 	•• 	(j.x 	ii7l 

I4 (1LTi1 ro  I4t'ttjn i a avnt1g'bie 	 . 
:.L4+.qj.y$ ZUy.I& Lt.No.( NG)1I-&3/,sC/122 9't. 	 -) 

I 	'i$ You Aro 	 lcrcte the 	 ' 	• 	 I 
to OOtZO out flu0cusulill 111 tiO c • 	r c 	 I 	I 

/ 	E1?00d teat to b() bcld an 4119r (l•. 	
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N 	2 1 C 

Si :- icrujtnezt se1ecticn or the post 
o 	Jr.steflcurP 	r•(l1l) i 
scale lt. 12oQ_.20!/_. i'nder IpIov.-
:ient Notice 1,,o,1,/9 eateioy No,7 
and W/P/'fLG' s Thdct No E/227/216/ 

U3/2/11tt Pt.. Ii  

i)aLc of .lrj LLc Test: 	27_,5 
Jae of Speed 	Te;t: 	O'11j_Q5 ( f.r SO •.p.a.) Date or Speed 	Test: 05-1.1-95 ( f.r 60  
Dt o Viva Voc Test:Og_1195 
DiL cf pane! approvc:O91i._o5 

The Se1ectjn 	i3nij lie 11 the Vv;i Vfl(:C 
test on 8.1!, '5 for the rccnhjtnic. of I1.SLC110-

grapher (n.) :I:lcLer Emploviient Notiec No.1 /95 
Cat .No .7 in scale it . 120O-2O'0/_;.n, has found 
16 (Ult-lo, S-2, ST-2,65c_2) cal IdnteR suitalfl 
the said post and their naucs are rcco1indL.. 

P.Jtaj1 , ay/M31joaon 	n QIflP R OF MEI1T. --- - 
AGAIN:.,TU. It. VACANCy 	 /_  

lli_N 	 :nmc 	of 	ciuldidito 
 31070/4 	A11jali 	Dcvi 
 810786 	Ani n Chak r:tvorL 
 810798 	 tYunoy ciiost 

810018 	Dcbasjsij thoidhuiy 
5. 810539 	liupak chakrnyorty 
6 8 10777 	Prdip Kr. Sarcar 

8.: 90 
810767lcaia1a Dca 

 
81079 	

Pabitra Kr 	Katj 
 8 10759 	Satyanaray 	Gow,:j 

AGAINST S.C.VAC!CY • 
1. 
2., 

820123 	T. Krishna Das 820246 	Sanjoy;xcr. nj 

AGA1NT S.J'._VACANCYV' 	. 
1 
2 

0077 	')ijay 	Ch. 	Ifltro 
630103 Lincy kr i)drnsy 

X!LNsr_Ouc 	VALcN1-y 	I 
---------- 1. 1 940025 	Sa.ntoshKurnr IiI it 1' 

2. 	- 61i0052 	--- Pa 

---iIii- fy 2- Notico IJ1jJ £OX 1-lutz un/It 3/GIIrJ 
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Categry No. 26 : BE (Mchunica), 	 ' 

'•' r'' 
IIJIICL •_ JJ 	 Category No 27 I)ipIoira in 4 ch Engiticertnq.  

	

r 	
C&tcgory No 28 1),rte in Mechanica1/E1ecuc 

I 
 College ,' 

J 	
t. 	. 

1 	J I 	 tf 	 4 	 Categoy No 29 B A with Hindi as ekctivc subj 

i I 	
I 	 ' 	!. 	" 	

grduate with Eri,h.sh as a tibject pIus a degree or 
standard of 13 A. (Flons) in Engjish and a dcgrc or  

f 	
I 	 I' 	

catLgory No 30 [)pIoma in Civil or Mecharncal 

R 	(JVEAI1ATI quaJdicauonofDipIoinajnCiyiIEngineerwgbon . 

: 	• Ij 	RAILWAY aECRUIThIENT BOAJLI) GUWMIATI 	 . 	' 	ry No;32:(:O+2)wIthsc 

goi7 No. 1 : Degree ui CwU Engrneeruig, 	
0 

	

. 	
.at(.go Iencc and Maths.1 , 

 1/96 
S1ATION OAD, GIJWAIIATI•781001 : 	 ' 	 . . 	

C, 	 . 

I)ATEL) 20/05/96 	
aLegoryI1o. 33 Mintittiin ITt ccrtflcate In Dr'ft. 

. . i 
. 

!I , 	.. 	. 	• 	 . 	

°. N(.VI ) %n (..IvLI 	from recogiLcd lnUt 

'JI)Il LLOfl r( iuitt (i in pre3c'rIbdfurrns obtu,nahIe from any importailt UIIWU) 'tutlon 	
(lvii I 	[)lpLomu hotdt.rsnd hokicra 

I , I:t )r Ifl II upI)I Ic tli it given bgilow ( to be neat ly typed in using OOU sW e on ly In a tutdard p e ' 	• 	
° 	I II itho bt . I lghe. 	•  

)aft.r) for Ihe following Lcmporay posts, Likely to be permanent, In the Nort1ust Froiitcr 	rc
0 34 : YtutrIc itus 3 	9IPIoma 19p( 

	I 

J 	way. AapIicatiiflS complete iii au i-w;ptCtS ulongwith requircdcnclosures should becnttothe 	
ognlb( colieges. 	 , . 	I 	• 

STANI SICRFrr,\RY RA1l\VAY RECRUITMENT BOARI) : STAT1ONRQAD_CUWA11ATI- 	
Cr' No. 31S : Dcgre In Civil En. Departmcn 

	

l7ö1i 	
NO• 313 : Degree In Ctvtj Engineering Dcp 	I 

•.. 	 . 	
°" No. 37 : 	 preference b 

;;:•i7-:J hrs. bfaO/06/()(. 	 • 	 I  • 	 : 	t 	Honours & Master Degree. The candldae BhOUId 

LO M1 NT NbTICL NO 'AN!) CAll GOR? NO ACAINS I' WItICII TIlE CANDIDA! F M'IL!FS 	
UtC fl Liiglo.h r 25 wordsjermnuu.b Hi 

•T CLEARLY BEWIUT1tN ONTHE TOP OF fl{E COVERNVELOPES POSITIVELY. 	
prtnt 	educati niil quuh11caton., ,  

. 	. 	, 	.j 	•i 	. 	•: 	, 	• 	• 	.. 	.... 	. 	. 	. 	• 	•• 	 . 	i. 	: 	. 	 .•• , 

I 	.GOkY 	
tl1 	. 	I 	

I 	
UnLverslty Degree/Diploma En Educat;on/Teachb 

NAME OF 	SCALE 	STIPEND 	I VACANCIES 	SEX PERIOD 	AGE 	• ,courseofflegionaiCoucgeso(eduçationo(N.C.F,.R 

T1LEPO9T 	OIPAY ' DL1R1Nd 	 • ASoS 	medium. 	 . 

	

I 	 TUAINING 	CST0BcTCyrAL. 	TRAINING 01.06.95.f CategoryNo.39:(i)flndcIasBaeheIorsDgreev 
021 	Both 7 'F 18 to 3OYr1 . 	Botany/Zookgy. 45% marks can L;e consIdered 

I. 	
Rs.2000( 02 _I )1 - 	04 Both I2months TtjJ(TYii 	 ofclass 	(u)Univ 

pr. IigoaI Inspl r/ 14002300/ fl& 13201.. 07 02 04 Dl' 14 Both 24 	18 25 	OR 4 years miegrated Degree course in reglo 

	

I 	• 	. 1350/. -. 	 Competence to teach throu,h English and Benga1 

pprTeleComxnunl 	1400-2300/- Rs. 1320/-, 07 02 02 02 . 1 13 Both 24 months 18 to 25 Yrs,. j 	N.B 	(i) A GENERAL RELAXATION IN UPP 

' 	tiun1nspector/Gr.II, - 	' 	1350/p 	 I 	 r .1 	CATEGORIESOFCANDIOATESHAvE 

ppr.TeleCominunlcaj 950-1600/; Rs. &oi.I 08 03 06 06 23 p0th 12 months I8to25Yr$. 	
' ' 	

RELkXATION GIVEN IN PARA-2.mls 
on Mtrntaier/Gr.1II . 	

'I 	• 	 . 	. 	 WITh EFFECT FROM 4 	•' I 
I 	rMtt Dr,.ftsian 	1200204?/ Es 12001 04 0101 01 07 L3oth I2rnontbs l8to2lYrs 	

NB (ii) THECANJ?IDATESMIJSTHAVEACQU 

F. Electric Foreman/ 2000-32001- Rs.2000f- 01 01'- - 02 Both 12znonth 2otoaoxrs. 	' 1 • LAID DOWN ATTHETIME OFSUB1 I 
TA.t)eputyShdpSupdt.1I 	. .- 	.! 	 • 	 , 	 ' 	• 	., 	1 	HAVE YET TO APPEAR A' TRE E 

.ppr. Mechanic3 (Elect) 1400-2300/-. Rs, 1400/. 09 05 01 03 	18, Both 24 months 18 to 28 Yrs. 	' 	II 	¶mjjlJ) OR NOT DECI ABED ARE I 
'r#att Draftamsn 	,120o-204OJ-RaI200/• 03 •01 01 01 	06 Both l2monLhs 1Bt2Yii. .. '• 1. GENRRALINSTUUCflOF(  

1 	
2.100/ t, !.. I44w)/ 	JI 	01 	Both 24 . 'on'h, 20to30Yr9 	

A.flDR.EVIATION IJ3ED 	 I 

C Bead DrtJtonwi 1 	1600-2060/ l.s 1600/ 01 - - - 	01 	Both 12 I-  otitha 20 to3O irs 	 Caste ST'Sc1iedu1ed Trtbe I. 

I 	- 	•. 	• 	 . 	. 	
:' 	 I.P.O.1ndianPost.l'Order."' 

'rJ1ic Apprentice1 	4O0:I440I- RsI4O0/- 06 0201 02 	11 Both 24 month, 2OtoZSYrs. 	, I.2 The number olvacenciesshown maybe Incr 
omtnrci1 Apprentice 1400-1440/- 11.. 140011 06 02 02 01 	II Both 24 months 20 to 28 Yrs. • 	1.3 SC/ST/OBC candidnte3 caxi apply against 1.11 
%)-blotherapist 	I 	1400-2300/- 1 - 	- - 01 - - - • 01 	Both 	- 	18 to 28 Yr,. . 	 lid '1 
ti.0 Nurse 	 1400-2600/- - 	. 13 0402  07 	28 Both 	-. 	20 toSS 	

D.1't 	ates. o,S /OBC car didates need ap 

'har'ml.,isl 	 1350-2200/i I - 	-- 04 01 01 01 	01 	Both 	.' 	2uto30'r,. .. 
	only. 	 I 	 I  11 

ab'.sstt.' 	lj , 976.1540/J - 	01-01 - 	02 'Both 	 2. AGE LL?IIT 	 • 

pp.'Mechinlc 	. , 1400-23001. P.a.1320/- 04 0201 01 	08 Both 24 months 18 to 28 yr.. 	2.1 The age will be reckoned 115 on 01-06.96. The 

lect/DSL 	IIIH 	
-: •:.I •. . 	....'. • !. , 	:- ..................' 	J) By 5 yearsforSC/STcandidaiesandby 

eputyShed 	s2093?00/R.209Q/iI. -01 	01. Both l2montha 20to30Yrs 	• I (b) By6yearsfor13onafldedisp1ace4G1III 
updt(Eleet/DSL) 	. ..- • 	., , 	I ,, 	- .. 	. 	 . 	, 	 •- 	 (c) 	v 10 yeats in a.s 	l 	I' Ii 	A' 

	

kppr.Med1&niC3',. 	1400.2300/. Ra.1320/. 0-4 01 02 01 '08 Both 24months 18to28Yra 	 ' . 	
an ics 

(d) Upto the age 4(1 years for RESERV1STS 

Appr.Trsin Exaiiuner.. 1320-1350/. Ri. 1320/. 06 03 01 02 ' 12 Both 24 months to 	 - 	(e) Upto the extent of service rendered by Gr 

	

Fr. Azstt 	 1200-2040/' Ri 1200/ 01 - 01 - 	02 Both 12 months l8to28Yr. 	 Labours/stibstitutes provided that the 

Drs!tstnan(mech.).l 	' . 	 - , 	' 	- 	 .. 	 -. . (continuousorbroken)subjecttothecon 

	

Dr.ftssnan(Mcc&i) t 	1400-2300/- Ra.12001- -02 '-01 	03 Both 24rnonth, I8to28Yr..'- ..AdminLstrativeofflcesoftheRailwa or 

	

Appr. Junior ChemIcal,, 1320-2040/. - Rs..1320/- 02 - - 01 	03 	Both 12 months 18 to 26 ire ves - 	 Inst it . . 	. 
c.'teties and 	utes upto 6year 

	

Tr.Chcmicai - I 	.140O-23001. 1 Rs.I4OO/- 02 01 	- 03 	Both 12mnLh 22i30Yl' 	I 	-: upperage1irnitof35yearwhicheveris 

&McLU4lur5tCftlAsltt 	 (I) Iipperageliinttinea.seofwidows dtvorcc 1  

Ir. Deputy Shop -, . . 2000-:12001- B.. 20001; , 01 01 01 - 	03 	fIoth 12 months 20 to 30 irs, 	' 	their husband but not remarried shall 

	

;supta.(workshp) 	 ' 	. 'I 	 ' 	 . - 	- , 	 Uptomaximumageof45yearsforrepatri 
Apl.r. Mechanks I - 

	
'14002300/ Itt 1320/ 	OS 02 01 02 .10 Both 24 months 18 028 Yr.. 	 - 	India on or after 1st June 1963iind 1. 

('Workshop) 	I I 	i 	i .  
• 	Appr:CliefTra.n 	2)00.3200/- u.s. 2000/- 02 01 - - 	03 	Both 12 monthi 20 to 30 irs. 	

I LkJtttB (Now Bc.nglade.sh ) on or after I 

ExaitW'r 	. 	 . 	 , 	 . 	. 	 - HOW TO APPLY  

flinli An.stt. Gr.1l 	14002.300/- - .- 	01 --- - 01 	0,2 	Both 	 18 to 28 Yr.. - 	3.1 Candidates nhould a'ply in their own handy 

	

._te_.p2j, 	 si', ..,...,.i,. tu ,, e v.. 	 - rwn (not in tonrU) on .u- o4 onsuirw nI.sl,, wh". 

• 	
'"T 	

ft 
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I  foic L1tE1 	LIT 

.1 
From Our Correspondcit 

BONGA1GAO, June li--A 

tieeLirtg of the ltunga:g;tun 
p.Li trict.DeveloOient Committee 

as held on June 10. The 
meeting discussed the imple• 
nnttion of spcial ha!th 
ch.ck-up prcgrarr.ine for pri• 
mary school students iii the 
district and ask.d the Joiit 
Director of Health Scr.iecs to 
prepari' a plan to cover all the 
studcnt. of 1163 LP sctit,tls in ttu 

Ad.rsing thr n etir: the 
Deputy Commissioner, Aftab 
Ahmed requestel the heads of 
variotis development dcpart• 
ments I.L. submit future plan of 
action 'to develop the district 
with locally available resources. 

The meeting also decided Lo 
utilise the water resources 
.ailable in the diitrict and the 

-nt;ilty polytechnic scheme 
ign -.n P&ytechnic for 

the rct c theyouth. 

fzid revence The St ate 
Government has decided to 
enhazcei land. revenues of 

P.rigai.aott tosn as per Lard 

Revenue lr ac.'o't,sni':nt Act, 
I P36. Pit plc who want to sub i i' it 
,!eCtIOfls to theenhaitceinent of 
land revenue may do so vithIn 
six wck.t from the d;ue of 
pob!tcation of riflxation tiotili 
canon i:i do .'nin (;tzct, snys 
at offit:al press t'leLcC. 

Lwcr's' n't'ntuleat : 1 lii 

ngaigaoti Las' ers Asotia 
n 0itititd  th 	inu'.e 	to 

t ransft'r t he u °s u r'.d' r It a ih ''y 

,,.t, 	M.:or 	Accicl.'nt 

Ciaiina. Vorkmt;; Coinpens:ii ion 
Act, Cuzisunicr Forum etc to 

Guwa!ati A resolution was 
adopted to this effect in a 
!i:eer.g of the Association held 
on June 7 under the president-
ship of Sri Gopal Chzuidra Das. 
The meeting czpressed resent 
mc:t at the move riiade by the 

Government without conder' 
in the djffic:ulut's and financial 
lrTiphciA'iuns fur the litigant. 

public. 

Convicted for itorder : The 
Session Judge, ilongaigaun, M M 

Sit rkar cunvtcted Mid ul R oh non 

of 	kziku h a 	ti! age .t . J er 
!l an tkp ii r l'oliC(: St at ion to 
i;t'.detg riltorous i1r.prr:i,&'ct 
for .rveti vc'ars and to jrR P. fine 
of Ps 50"Lh?') '.'r. h dfa::lt to 
uairgo fnrtht'r rl;;rot j. 

jris_:.met;t n'r t io '.ars uz:d..r 

St'ctitti 447 ofii't for :urJt'rni 
i;ir.t&:;w;tr l)..s t. 

Te :tecu..t'd Abdu! }tim:tn 
;ttt:icbed )'ant.'swar 	while 

U;: 

February 2 7, I 	•. .n a ;nt. 

The oured Nzinttss.0 J.d on 
his . uy to the ho'..pi: al 

Sri h N l)as, l'ul)!;. l'oecutor 

appeared for the St.;te whtk Sri 
l M.thn:ucl, a;oai e clehnded 

tbcruseI. 

.taftse1ectjon :" 

ltyA Stall Ueiiortcr 
GLWA1A11, June 1h-1 

faiiare at the N F Railway 
• u;zthurft;s to appoint any of the 

16 suct'essful candidates in tie 

-.,. 

iSiIg oi a 
boys creates 

From Our Corret 
III. !.IA.JAN. June 18 — The 1 

in beiu thirtcen and fl.ftei 
of I)li;.jaii and at different tImes 4 
creitetl quite a sensation in the oil 

Mtoget her nine buys, all sEudell  
of the locality, were reputtd miss 

were tritced and rescued by 

A large number olparenti, gu* 
e'stioniil institutionbs of Dulia.j 

c con ued b) the ofileer In -charge o 
Jui fl to disru'.s tIn tiltuatkin a: 
pr.er1ion of further occurence of 

i} pc,hec itt,-.. ruled OUt Lt, r  p 
an eztrcmiht outflt In the rece 
se.Dccted that some drug t.ramcke 
lur---j theKe adotscnt boya to can 

The pulice adr.iinitttration has t 
and u.u-tllajis to be alert to keep! 
their adolescent children and to p 
they go out for priau tuition aftet 

The O.C. of Dutlajan poice au 
adequate stepti have been taken 
ntb.siiig 

•The nameso(the mliolng boys 
Class IX. Monoraiijan Cheiia(15) 
Cimi IX, Ga.neab Ch. Gogoi (14) CI 
CLt.is VII and ILstuI Gugol (14) Cti 

., 
- post a: Stenographer even ater, - 

I 	' 

U76rkshop on b nhoo 
six months from the date o1i 
announcement 	of 	inteW 	 . 	- 

W*thd  ka M'preservatiokl 
ii t}u• 	3 	t t t 0eiioiis 	Pt. tp'e 	0r  job GU 	'" VII 	Juni. 	18— fht 

lj 	ii 	I 
- 	J rdi1 Our Corrspond nt \arl\ o 	K ii ta Miniser O("t ite OhPOI t 	In U e it ul; ay by (.ei 	ra 	(or'in itt&e 	it eetin 	of , 	d 

I 	A2.AItA, iune 18— A t wurk for 	htt. u 	ard 	SeiRt liwe " 	to 	.'ed irterest citek's 1 t. the 	tss'un 1e 	Front held 

shoponthe neccsslt) ufbatnboo td' " 	crt 1 u1 	to 	k"osIcd tab'e re' e't 	he 	s' Vathi 13h.iv,a.n' 	It 

cr6psaittl ts preservutIon' ws . Dherno c'icd : 'rlej(;tm- .ourt1's, 	the 	flailway 	Recruit. uncer the chainnar.';nip of Sri : 	cc 
l-icL;aro Tcrar., G.erui Sede- 

held 	rec'ently. :11 
1,

the 	Horti' rap 	dtstric 	ccmiLtei 	.f th : 	Rnad, 	Guwahati, 	had 

cultural hiest.arch Station Kahi ssuin 	I r 	Cot- 	pordt 	t hred 	n ,,tr 	rl tsr, 	cli of 'it". 	t 	..'L)C 	and 	MLA 	ci 

' 1 	. , i'iiiort staged a 	o-ttordhi.rna the Soltinluied Caste, Schoinled :nanted 	immediate 	svitli. 

Parkipntmg w'LLot '<ahop or,  Jor' 7 in front n 	the Cir Ic ii ii. .i vi OPC 	stt.tor\ 	d 	' dr_ 	'J if Arr'iv Gx'ration in th t. 	t 

ht( 	gust 	Dr 	Molt Office 	of P ii is 	in 	p1 otNt ii d.ites 	tli 	for 	tIlL 	p 	t 	,if' S...e stv 	a pra rtlej,.  

Hut 	guhht%, of(iauhati t:rtiver- . aaihst the killings of l'tirag Kr. I 	Steriiigniilter Ilirotigh 	a 	rewit ' 	The meeting attejiied b y. 	Sc 

pity exl3 in 	thie"ig,tifc 	of tI ,, 	 [ d (or 	f 4p r nottfc.zinn ni 	Dtretnber . tin' re.' I) &u 	d MLAc oIASDC 	1 

I 	1 	
, 

Abon'lya I r ilid i Pdbltru \ 	I I 2 	1' % 	O ' 	f 	tln...e 	job Ld 	1) eCfltti I_S 	O( 	uti'1er 
LI 	------------ 

, He gaied that bamtiob Lstdso 	yan Chutia, Dip:ik Sariyarl and 	5Ct'kCrs were local )outtiS. 	l 'I t'urtauents namely ituionomy 	u 	I 

	

i described 
033 gretri gob land 	"tik Dtori 	 flu di spite the-c being some' J De'& it Strug,1i ig 	Forum 

i Sojth Kanirup Press Club

ii~ bcen

'ncoinies agunstth pos.s thc 	(Ai$F) Misi.ng hul.ntg bt.b trig 	as — 

Bipi9J(iangia,' A.soClate couth Kamrup New 1Writt.rs and N F I'athay authorftie hav 	(W'.K) and CPL(M 1) Libera 	ci 	I 

'rofe.cor ot 5 l3isv.anath A,gri 	ArtLs..s Association, Du,'halo 	ihle'dlv shoing n 	(ion 	dLSI_USSC'J 	the. 	poli 	p!__ 

C CuI It Jr J CoUege nd Sri Beil 	LLItparJV i D'iI, Azara #tninrjyoU '1ittr.st to absorb uny of tlie1 ticai st u ion of 	ie S.t..te i W a 	I 

iiadhib Baiuoh, I) s'rict Agri 	S'hii md I)ikhtn !nttm1p jeitx t.d t indida's, alkge  tlij and the ogimnuational posiLtori 	Q 	I 
• 	cultiji'tdj Offlc'r als:, ittr.dur1 , 5a.'*etan Pariabtad iLso sat 	n :.'t 	 AlT and also adopted .&PFs  

1' . ..../..j $h_1n 	 :' 	I'' 	 sLrd on the 	irtigics, u_e.  

— 	 .-.cpIhtil,lhei 	ihi i'.ni tip LIIU oin 	- _____ 	 — -' pr 	
- 	

- 	 I 	d 	- - 

Lth 	 f3' ii icl 
 

4 1,M) k 	i nt 	"i I. .1 d'(ti it H  st b ritid ii 	UCfl' t)1 i j, 	'4ç 	[(1 f'"P . 'i Lii i, desi ,., d rcn"v 
 

lit i'io,,J.dops In I'Ll 	h 	if 
, 	

r flit III liii till C roiA31 ci 	 Il 	I 	 'I 	
ed .ln'.) O,,u .i.ions In il' stis e I  

I 	r 	 no It) ( nr fvlflR ii 	
, 	 I ht 	' anti 'of tilwitg ti 	A 	fu 

I. 	

' l 
 4. 	

L 	" 	

"' 1 1F 	1k'  
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.RA1LWAY RECRUITMENT 
BOARD : GLJWAIIATI. : 

RRB/G/41190  
"Date :05.9.96. 

• TpicylCE• :• 
Sub : Cancellation of Recrult 
ment .paneis of Stenographer 
(English) In scaleRs. 1200-
2040/- under Category No.7 of 
Employment Notice No. 1/95 

dL 26.4.95 and craft Teacher 

(Bengali Medium) In scale 
Ra. 14002600/ under Cat 
No. 6 of EmploYment Notice 
No.3/94 dt. 19.12.94. 

Railway Board vide their 
letteri No. 96/E/(RRIJ)/251. 12  

dtd. 7.8.96 and 6/E (RUB)! 
25/13 dt. 21.8.6 have 
cancelled the Recruitment 
panels of Stenographer 
(EngiLib) and Craft Teacher 
(BM) mentioned on the above 
subject dueto various Lrregu 

larities. llen 
I 

ce the Recruitment 
panels of stenographer 
(English) and Craft Teachçr 

(BM) stand cancelled. 
(B. Kalita), 
Chairman 

Railway HecruitlIlelit 13uard, 
Guahati. 

RN/1328/l. 
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• 	 TRLBUNAL 

Gth'IAHATI BENCH 

Title of the case :' 	0.A. No. 	of 1996. 

Shri Sanjay Kumar.Rai ... 	llca. 

-Vs- 

	

• 	 - 	 __•• 	-. 

Union of India & Ors. ...ResDondents. 

• 	
AppliCat1onunderSeCtiofl19 of the A..T. Act, 1985 

INEX 

Sl.No. 	Description of annxures _PaJo 

• dwt 	1. 	 Application 	 1 to 8 

2. 	 Verification 	 9 

D 	 3. 	 Annexure A.I 
4. 	 Annexure A.I.l 	 IL 

7 	 Annexure A.II  
6. 	 Aunexure A.III 	n- 	 9 

/ • 	 7. 	 Annexure A.IV 	 . 
8. 	 Annexure A.V 	 - 	• 

• 	

0 	 9. 	 Jnnexure A. VI -- 	 - - / •• 	Annexure.A.VII 	 - /7 
Annexure A. VIII 

120. 	Annexuré A.IX 

- 

FOr use in the Tr1bunl '.s office: 

DLt e of filing 

! Registration 

Signature 	 P 

5-S 	

k 
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• 1.. 	PARTICULARS OF TEE APLIcANT : 

.Shri Sanjay Kumr Rai 

	

• 	 S/O Shri Kishori Rai 
RlyQr.No.639/C, 
O,T.Para, Katihar, 
Bihar. 

2 	PARTICULARS OF THE BESPONDLNTS : 

	

• 	 1. Union of India represented by 
The Secretary to the Govt.of India, 
iinistry of Railways, 

• 	 New Delhi. 

• 	 . 	. 	. 	2. The General l4ariager(P), 
• 

	

	N.F.Railway, l4aligaon, 
Guwahati-U., 

3. The Cha±rman, 
Railway Recruitment Board 
Guwahati- 1. 	 . 	. 

• .4. The Member Secretary, 
• 	. 	 Railway Recruitment Bord, 

Guwahati-1. 

I 
3 • 	PARTICULARS OF TEE ORDERS AGAINST STHICH THIS • 	. 	 APPLICATION IS MA)DE  

1, 	This application is made, or impementation 

of the recommendation of. the selected candidates for 

• 	 •appöntment as Stenographer (English) at the scale of 

pay Rs.1200 - 2040 vide employmentnotce No.1/95 - Category 

7 (Mneure - A-Ill). 

ii. 	Restaining the respondents from completing 

the process of employment Notice No.1/96 Category - 1) 

(Annexure A-ViII). 

• 	. 	. 	4. 	flrnic DICTION : 

• 	 The applicant declare that the subject 

matter against which he want redressal is within the 

• 	• 	jurisdiction of the Tribunal. 	• 

• '0Y kowj 
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LIMITATQa 

The applicant further declare that the 

application is withIn the limitation pTescribed under 

Section 21 of the Administrative Tribunal Act, 1985. 

FACTS OF THE CASE 

6.1. 	 That the applicant is a citizen of India 

and as such he is entitled to all the rights and privileges 

guaranteed under the Constitution of India. 

6.2. 	 That the pplicanths passed the 

Matriculation examination in the year 1985 and passed B.Corn 

examination and has also obtained diploma in typing and 

stenography. The testimonials are enclosed in this 

application and marked as A2rnexuxe AI., A-I.1 & A-Il. 

IbA 1 1 	6.3. 	 The applicant has come from a schedule 

caste Dusadh poor fami1 and deserves consideration from 

all concerned. 

6.4. 	 That the Respondent No.3 made an advertise- 

ment for testing candidates for stenographer in the scale •  

of pay as.1200-2040 through the Assam Tribune and it 

was c1earir written in the advertisement under clause 12 

of general instructions that the post of stenographers 

may. be' increased or decreased. 

6.5. 	 That the applicant in response to the 

advertisement made by the Respondents on 26.4.95, as 

appeared in The Assam Tribune had applied f or the post 

- 	 of.... ... 

• 	

- 
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of stenographer. The said advertisement runs as Employment 

Notice No.1/95 Category No.?. 

A copy of the said advertisement is 

annexed herewithand marked as Annexure A-Ill 

6.6 	 That the applicant made application 

for appointment as stenographer at the scale of pay 

- 2040 giving all particulrs such as academic 

qualification, caste certificate, age proof certificate, 

Diploma certificate in typing and stenography etc. 

6.7. 	 That the respondents being satisfied with 

the requirements of the candidature for the post of Steno-

grapher as noted above clled for written test fixing 

the date as 27.8.95. 

A copy of the call letter is annexed 

herewith and the same is marked as 

Annxure A-Ii. 	 ,. 
• 6.8 	 That as per call letter the applicant 

appeared in the written test, did excellent in the 

examination and he became successful in the test and 

accordingly therefter the applicant was called for 

• speed test both typing and stenography and this was held 

-son 4/5.1195. 	 : 

A copy pf the same call letter is annexed 

herewith and marked as Armexure, - 

6.9 	• 	. Trn-t/the speed test the humble pplicint 

did excellent and accordingly he was declared successful 

and . . . . . . 

s; 	wn1 
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and thereafter the app1±cnt was called for a viva-VOCe 

test and inthis test held on 8.11.95 he also became 

successful and was selected, by the respondent No.3 

and thereafter recommended the njne of the applicant 

to Respondent No42 for appointment. In view of increase 

of the vacancy, the respondent rightly and validly 

recommended the applicant alongwith 15 others foi4  

• 	appointment. 

A copy, of the said recommendation 

containing the name of the applicaht 

]Longwith others are annexed herewith 

and same is marked as Axinexure A-VI. 

	

6.10 	That th written test, speed test and 

vlva-vo'ce test are conducted by Railway Recruitment 

Boai'd headed by the Chairman which is a autornonoUS body 

like any other Railway Recruitment Board in the country. 

Moreover, one responsible officer was deputed to the 

Se]ectiofl Board on behalf of the Respondent 1o.1 & 2. 

••11 ' 	That the applicant begs to state that 

as per advertisement dated 26.4.95, once the candidate 

is selected after going through all the stages/test's 

viz, written test, speed.test and viva-voce test and 

when the name wa recommended for appointment as Steno- 

gra.pher, the respondent No.2 is duty bound to appoint 

the applicant in the existing vacancy of the Stenographer. 

	

6.12 	 That the applicant beg to state that 

though final list of 16 candidates including the name of 

e........ 

ku 

-'-4 
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the applicant i.e. Annexure A-VI was recoLmended on 

9.11.95 to the Responoent N D.2 for appoiitrnent, the 

Respondent No.2 did take no action on it and the applicant 

was at a loss of having not received the appointment 

letter. Even this resentaent/lnaction of the Respondent. 
Io.2 was echioe& & reeeoed in the news paper.Copy enc1ose 

	

6.13 	 That the aiicant made represent.tion 

to the Respondent No.2 dated 10.6.96 requesting him t6 

nialie appointment of the applicant. 

A copy of the representation is annexed 

herewith and marked as Annexurell. 

	

6.14 	 That while the applicant 	anxiously 

waiting for the appointment letter he was surprised to 

see the advertisement Notice o.1/96 dated 20.5.96 where 

the respondents wanted to test 8 candidates for the post 

of stenographer,. This advertisement appeared in local news 

papers including notice board and runs as Category No-i,. 

Having seen the advertisement, the anxiety of the applicant was 

multiplied and again he approached the respondents and 

no response at all was therefrom the respondents. The 

applicant believes that some foul play may take place in 

view of the advertisement No.1/96 dated 20.5.96. 

A copy of th. advertisement Notice 

1,To.1/96 is annexed herewIth and marked 

as Annexure A-VIII. 

In this connection, the applicant beg 

to state that alongwith him there are 15 other candidates 

I 	 al s 0. . . . . . 

-k' 
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' 	also duly recommended for appointment to' the post of 
• 

	

	 . stenographes and while none of the recommended candidates 

is ppointed publication of another dvértisement is 

• 	creatingsuspicion. In this comiection,. the JDplicant 

further beg to state that there was another Er1oyment 

Notice No.2/95 Category-i where 21 candidates were 

recommended for appointment of office clerk in thë.scale 

of pay Rs.950 - 1500 and all the candidates were appointed 

though they were dppeared,in thetests subsequent to the 

• 	appliant. 

• 	 . 

6 15. •Th8tthe appiant'beg to state that the 

-selection of the aplicant is valid orilyupto one year,  

as per existing rie of the respondents.; 

7. 	G0UW.DS: 

• 	7.1. 	For that the applicant is going to be over 

aged and in case the applicant does not get the appointment 

tmcediately, he.will be barred for appointent lnany 

• 	, other departments. 	
. 	 . • 5 

7.2. For 

Annexure A-V 

be appointed 

did not make 

department. 

that.in view of'the selection as per 

I, the applicant was sure that he would 

soon under the respondents and as such he 

any attempt for appointment in any other 

703. • 	For that the injustice will be done to him 

' if. immediate appointment' letter is not issued. Moreover, 

• 	 . 	 • 	 . 	

5 	 alongwith ..... 
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1ongwith' the appiicant I  the whole family will suffer very 

adversely. 

7.4 	For that the father of the applicant who 

has got a very good and recrdable service will retire 

soon from the service of railways and there will be no 

earning member to J.00k after the family. 

7,5 	For that the advertisement No.1/96 as referred 

in Ar3nexure A-VIIIis iI1-coceived, confusing,conf'licting, 

contradictor, inharmoneous and acting upon it will be 

• 

	

	 illegal and uxicalled for and the applicant firr 

believes that this Hon'ble Tribunal will direct the 

• 	 respondent No.2 to impletent the recomwendation of 

Respondent No.3 and 4 (Anneure-A-VI) and in the event 

of non-issuing such direction,, the applicant will be 

deprived of the right of appointment conferred, upon 

him after the selection. 

80 	 RELIEFS SOUGHT FOR : 

In view of the facts and circumstances, of 

the case the applicailt prays for the following reliefs:- 

That the applicant may be appointed 

with immediate effect with a direction to give seniority 

from the date of recommendation for appointment i.e. 

dated 9.12.95. 	: 

• 	 ••• ii. 	 That the respondents may be directed not 

• • 	 to implement the advertisement No.1/96(Annexure A-VIII) 

till the applicant l's appointed. 	:• • 	• 	Contd,.., 

• 	 S 	 tV • 



111, 	Any other relief/reliefs as this Hon'ble 

Tribunal considers fit and pr,opez'. 

9 .; 	INTERIM RELIEYPRAYED FOR 

1. 	 That during pendency of the disposal of 

the application, direction may'be issued, tothe Respon_ 

• 	dents to appoint the applicant with immediate effect. 

That the respondents tnay be directed not 

• 

	

	to appoint stenographer against advertisement No.1/96 

till applicant is appointed. 

• 10. 	WRETHM AIY OTHER APPLICATION/PETITION FILED 
BEFORE AIYOTHJDR C0URT/TRIBUN : 

The appli'cnt beg to state that he has 

not filed any other case application before any Court/ 

Tribunal.' 	 • 

• 	11.REMIDIES EXHAUSTED : 

• 	 The applicant bg to state that he has 

exhausted all the remedies and there is no other alter- 

• 	native but to approach this Hon'ble Tribunal for justice. 

12. 	PARTICULARS OF THE POSTAL ORDER : 

Postal Order No. 

Date: 	 - --'7 
Issued h  

Payable at :vq 

'13. 	An index with paTticülars of enclosures is 

enciosed. 

14. • PARTICULARS OF DocUM]L3TrS : 

As per index'. 	 • 	

I 

• 	• 	VERIFICATIOi'T :...... 

• 	 • 	 • 	

kV Q 
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VERIFICATION 

I, Shri Sanjay Kumar-flai, son of Shri Kishori. 

Ral, aged about 29 years, by caste Schedule Caste 

Dusadh, by religi,on Hindu, resident of Rly Qr.No.639/C, 

• O.T.Para, Katihar do hereby soiemnl.y affirm and 

verify that the statements wade in para 1 to 6 and 

8 to 114 of the O.A. are true to my krowledge and 

those made in para 7of the O.A. are true to my legal. 

• 	 advice and I have not suppressed any materiel facts. 

AND I sign this Verifiation on this 	day. of 

• 
1 199 6. at Guwahat i.. 	. 	

I 

Rzil 
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years. 

GORY N07 SFLNOGBAPHLR (ENGLISH) IrscaI 
i2002bO/. NO OF POST: 10 (UR-5, SC-2, ST-2, OBC-1) 

QUALIFICATION: Matriculate. SPEED :80 W.P.M. & 40 W.P.M. 
in Shorthand and type-writing respectively. Knowledge of 
Hindi Stenography is an additional Qualification and will be 
given I)reIerenee AGE: 18 to 30 years. : 
I)EPARTMENT: MEDICAL: 

CATEGORY NO.8: STAFF NURSE in scale Rs. 1400-2600,'-. 
NO. OF POST: 14 (UR-8, ST-2, OBC-4). QUALIFICATION : The, 
candidates must have passed Matriculation or its equivalent 
examination and possess a certificate as Registered Nurse and 
Midwife having passed the three years cdurse in (.ieneral - 

Nursing and six months course in Midwifery from a School of 
Nursing or other Institution recognised by the Indian Nursing 
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
will be given two advance inérements on the m'erit of each 
candidate under the sanction of competent authority. On 
selection, their names must be borne in the Indian State 
Medical Register. They must be able to speak in ErmLsh, Hindi, 
Assamese or Bengali. AGE : Between 20 to 35 years with 5 
years relaxation for SC/ST candidates. Both Male! Female 
candidates cin apply. 
N.B: 	 - 

	

fi'1A Gr't- 	 i Up"rV ag titmtt ar 
communities/ caltegories of candidates have been given by 2 
years besides the age relaxation given In para -2. This 
rela.xation i app1cable for 2yeqrs with effect from 15.7.94. 

(ii) The Candidates must have acquired the essential 
qualifications at laid down at the time of submission of 
application. Car&.11dates who have yet to appear at the 
examination and whose results are withheld or not declared 
are not eligible t  apply.  

. GENERAL 1NsTRUcrIoN:  

1.1 	ABBREVIATION USED : SC - Schedule Castes  ST - 
Scheduled Tribe, UR - Un-Reserved, OBC - Other 
Backward Class, I.P.O.- Indian Postal Order, EXSM 

..-i. 	-Ex'-Servicernan, PH-Physically handicapped.' 
- The number of vacancIes shown may be Increased or 

	

.decreased.. 	
, 

I.. 	SC/ST/013C candidates can apply against IJR posts but 
they will have to compete with 'UR candidates: 
SC.-S'i'1'0BC candidate§ need apply strictly against 
their respective vacan1cs only. ' 

AGELIMIT:  
2.1 	The age will be reckoned as on 1.5.95. The upper age 

limit is relaxable as under :- 

1 

- 	 - 

f Education of NCERT. (iii) Competence n. teach 

- 	 thrnuh AsarneSC Medium. AGE : 20 to 40 years. 

- 	

'- 	
. 	 . 	 cATEUORY NO. 5 	ASSTF. TEACHER GRADE-I 

RA1LWA' '' 	 \_. MMER( WITH SPECIAL I'AP.1 3ANKIN(;) in scale 
- 	 Rs. 1640-2900/- for Assamese M ~ 	Railway Higher 

	

RECRUITMENT BO:RD 	. 	 Se( -ondary School. Temporary but likely to be made 
permanent. NO OF POS'!' : 1 (SC). QUALIFICATION :(i)Ilnd 

GUWAHATI 	 Class Master's Degree in Commerce with special paper 
I3ankiimg. (ii) University Degree! Diploma in Education!. 

•AHAtI 	Station, Road GuWahati .781001 	
- 	 Teaching. or Integraled two years Post Graduate course of 

R R GUW - 	- 	;• 	 . 	 Regional Colleges of Education of NCERT. (iii) Competence to 
Date 264. 95 	 teach through Assaimese Medium. AGE :20 to 40 years. 

EMPLOYMENT NOTICE NO. 1/95 . 	 . . 	 - 	- CATEGORY NO.6: DEMONSTRATOR(PURESCJENCE)in 

	

DATE OF PUBLLCA1ION:O3.5, 1)5 	 scale Rs. 1400-2600/- for English/Bengali'Medium Railway 
CLOSING DATE : 	 -- 	 School. lemporary but likely to be made permanent. NO OF 

- 	 - - 	 - 	 - 	 r 	- 	 POST : 2 il-DR 1-SC)! QUALIFICATION : (i) lInd Class 

	

Applicat inns arc' inviFed in prescribed app'ication morm 	Bachelors Dgree with Physics 1  Chemistry and one subject out 
ohi ;iiiiahlc' f rom the important Railway Stations or in a  

01 votan .,'   Loolo'. 45 marks can be considered equivalent 
l)roIl)rna cnck,sccl herewith (to he neatlytyped) in astandaru 	 to lind Class where there is no demarcation of class in - sii.c' thick paper, only on(! side) for the following Lemporary 	

Bachelor's Degree. (ii) University Degree! Diploma in 
pust.S lik0y to be Iwrrnanect on the 'rtheast. Frontier 	

- 'Education! Teaching r 4 years integrated Degree course in 
Railway. Applications complete in all respects along with 	

- 	 regioiaI colleges of Edi.kation of NCERT. (iii) Competence to 
r'quired enclosures should b seatto thA.ssant Screta. 	 teach though English and Bengali Medium. AGE : 20 to 40 
Railway Recruitment 

samumFert.iflcate of posting so as to reach the Board's 
ofSc-c on or before. 17.30 hrs. of 9/6!95. The applications can 
also be dropped in the "AppLication Box" kept in the RRB 
Office before 1730 hrs of 9.6.95. PLOYMEN1OTICE NO. 

APPLIES MUST CLEARLY BE WRITTEN ON THE TOP OF THE 
COVER ENVEL6PVS, POSITIVELY. 
DEPARTMENT: MANAGING 'P.' BRANCH: 

CATEGORY NO. 1 : ASSTF. TEACHER GRADE -I 
(BOTANY) in scale Rs 1640-2900/- foi- English! Bengali 
Medium Railway School. Temporary but likely to be made 
permanent. No. OF POST: 1 (UR). QUALIFICATION : lind 
class Masters Degree in' Botany. (ii) University Degree! 
Diploma in Education! Teaching or Integrated two years post 

graduate course of Regiondl Colleges of Education of NCERT. 
(iii) Competence to teach through English and Bengali 
Medium AGE: 20 1.0 40 years. 

- CATEGORY NO. 2 : ASSTT. TEACHER, GRADE. 1 
(PHYSICS) in scale Rs. 1640-2900!- for Englsh/ Bengali 
Medjum Railway Higher Secondary School. irmporary but 
likely to be made permanent. NO OF POST : I (UR). 
QUALIFICATiON : (I) II Class Master's Degree in Physics. (ii) 
t2r0versity Degree! Diploma - in Education! Teaching, or 
lmitcprated two "ears pose (athte c'mre of Regional 
.uiicgs at Eta: Oi Nt b;c1', (nt) Co 	tsoe 

through English and Bengali Medium. AGE : 20 to 40 Years. 
CATEGORY NO. 3 : ASSU. TEACHER GRADE-lI 

(SCIENCE) -in scale Rs 1400-2600/- for Assarnese Medium 
Railway School. Temporary but likely to be made permanent. 
NO OF l'OST: I (UR). QUALIFICATION : (I) Ifnd class 
Bachelors Degce with one of the following group of subject. 
45%niarks can be considered equivalent to Ihid Class where 
Ihere is no demarcation of class in Bachelors Degree. (i) 
Physics, Chemistry and one subject out of Maths.! Botany! 
Zdolo'. Or (ii) Botany. Zoolo' and one subject out of 
Physics/ Chemistry. (2) University Degree! Diploma in 
Education! Teaching or 4 years integrated Degree course in 
Regional Colleges of Education of NCERT (3) Competence to 
each through AssameseMedium. AGE :20 to 40 years. 

CATEGORY NO. 4 : ASS1'T. TEACHER, GRADE-I 
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING & 
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese 
Medium Railwy Higher Secondary School. Temporary but 
likely to be made permanent. NO. OF POST : 1 (ST). 
Q1!ALIF'ICATIO'N : lind Class Master's Degree in commerce 
with special paper Book-Keeping and Accountancy. (ii) 
tii iversil v Decree! Iliploilia _inEdjjcatiaJtto).L 

:i 
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Your £O11 Nwnbur io 	
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YOU w11 not be 	 - -• 	 -- 	 - j 

dflhitted for the .$ed Tcat&Viva"VocoTcstwi1 	Df 4' 
Ut this C1j Lotter/I4L11it Card.ThiaCall letter! 
dit Card bowovr doca not itecif give .nfly, ot •r';yi 	1 

lement jOz' &elootion . 	
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FOR THE P06VOF : -Jj4 -5TZN0G1 • 
r$ChLERi, 1OOuu.2O4O/.i,ChTEGORY O. 7,UNLL3B EIIQLO 
1/95 OW 	2flST FaoNTlan.AI1A4Y • 11 

- 1. 	- With referonoo to your application orthCp'ttnL' 
above,.in roaponooto the uloyinont Nico oited.aboVe,, 
hereby dVi4to attend- the oflioo of Chief oraonflolQ 	Qerl.P 

nl1y/ligaon,wahti1t 9n' 4.11.95 at 9,30 bPa. ioi.&po,ed : 
• Test, • 	 '• • 	 . 

- 	 . 	 -• 	• 	•• 	 • 	. 	 . 	 -• 	• 1 	• 	
: 	 • 

2.. , t .ThoVty-VocoTtjt.oj. the aucoeuafUi candithitea oi Speed 
• Teat will be held on 8119 95 at Railway i.00xu1t.'xirnt Board,GUwatlLIti,., 
• station B ; GUWahflti1.Pi 	 TE 	1LLETTJ1_FOIL VIy,4VOC T -. 
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AGAIN'j' U.10\TACjjCy 

SN foil No Name of candidate 
 8 107 0'+ AnjaJ.j 	Devi 
 810786 Aois Chakravorty 
 810798 Mrityunjoy Ghosji 

810018 Debasish 	C0cd1iui3,  
 810589 limp ak ChnJcriyo rty 

 810777 Prac1p Kr. Saiicar 
gnit 

r 
 810767 Kamala Dea 
 81079 Pajtra ICr 	Kakatj 

 810759 Sntyanar.3j 	Goswj 
AGAINST SVACAJCY, 

 
 

820123 
8202 1+6 

P. Krishna Das 
Sanjoy ICr. Rj 

AGAINST sj VACNCY\ 
 
 

830077 Dijny ch. Baro 
8301-08 Dincy Kr.1rn l)7 

..  

AGtJNST 0.13. C. 	VACANCy  

 
840025 Santosh Kuinar 
811 0 0 52 Pnkajjotjjj 

Copy t : 	t/pr Member Secrota 
for 	'IJi3GJ.. ;)• 	an. 

I 	I 
L'oVH 

DUJL 

y 	

- 

Uaj I wy JLoc rul tmcu 	a; 	± 

NO. 1W3/(;/C0N/j55/162p tI 	
Date: 9-11.-95 

NOTI C 

Sub: 1,30rujtment selection for the post 
of Jr.stenograp;ier(J1j511) in 
scale ils. 1200-20 110/ under Jmploy-
mont Notice N0.119 categoy No 0 7 
and GM/p/NLt3 Indent No.E/227/216/ 

Pt.I1 dated 

Date.oj' V1r1ttoi Test: 27..._95 
1aLe of Speed 	

Test: 0'.11_95 ( for 80 w.p.m.) Date of Speed 	Test: 051. 1_95 ( for Go  DOt0 of Viva Voco Tcst:Og..,11..95 
Date of panel approve(l:o9.1195 

The selection Board heL] t)Ie vv voce 
tost on 8.11 95 for the rccrujtnient.of ir.Steiio-
grapl]er ('.ng) under Employment Notice o.i/95 
Cat.No.7 in scale II 	1200-20 1 0/_ qnd has found 
16 (Uhi-lo, SC-2, ST-2,BC_2) can'] Idtes suitable for 
the said post and their names are reoouendec1 to 

ri 0Iwr.1 i  OF >IEhi1T. 
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ru4 	3.yr.ut 	d&ted 231.33 etc. 

r, wv arc eagerly w.t U g for a fDztzi 
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S 	irithct 1tter wince Deacober 1  95v  Wo 	1, des 
i, 	uraLe ut sour k1wily ick tnt tho sattoz' and 

cro t iauc the ai,intjt ot*ir it tho eari.teGt. 

t2 IOU 

&tt1 Q.5.96 

yours ThitZt1, 

(Sar4ay Kr. Ral) 

o1. 'c ted ccdi4nte - fcr :' tgrapbr 
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JAJLWAY NOTICE 

p8UWAiA11 
• 	... 

RAILWAY RECRUITMENT BOARD GUWAHATI 
EMPLOYMENY NOTICENO. IJ 

STATIONJOAD, GUWAIiATI-781001 
_-'i)ATED 20/05/96 

Applications are iiwited in prescribed forms obtainable7m any important Railway Station 
r in proforma application given below (to be neatly typed in using one aide only in a standard sle 
hick paper) for the foUowing temporary posts, likely to be permanent, in the Northeast Frontier 

luilway. Applications complete in all respects alongwith required enclosures should be seht to the 
ASSISTANT SE RETARY, RAILWAY RECRUITMENT BOARD : STATIONIZOAD, GUWAMATI-
13 It 01 ASSAM under certificate of posting so as to reach the Board's office on or before 17-30 hrs, 

jNapplications can also be dropped in the "Application Box" kept in the RR13 Office ie 
refore 17-30 hrs. o30/O6/96. 	 -. 
i;MPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APPLIES 

LUST CLEARLY BE WRITI'EN ON THE TOP OF THE CO VER ENVELOPES POSITIVELY. 

CATEGORY 	 . 
No - NAME OF 	SCALE 	STIPEND 	VACANCIES - SEX PERIOD 	AGE 

j 	TRE POST 	OF PAY .' DURING 	 . , 	 OF 	ASOI4 

- 

I 	
. 	- TRAINTNG,...UE,SC ST OBC TOTAL.. T1ZAINNG 01-068 

ig/Gr.•l1  
Appr. Signal lnspector/ 1400-2300/- Rs. 1320/- 07 02 04 1)T 14 Both 24 months 18 to 25 'irs. 

Gr.-I1 	 . 	 . 1350/-, 	• 
Appr.TeIe Communi- - . 1400-2300/-. Rs. 1320/- 07' 02 02' 02 	13 Both 24 months 18 to 25 'irs. 

cation Inspector/Gr.-1I, 	. 	- 	1350!- -. 	- 
Appr. Tele Commurxica- 950-1500/- 

1 
Rs. 960/c 08 03 06 06 	23 Both 12 months 18 to 25Yrs. 

tion MAint.ainer/Gr.4II 	 . 	 .. 
Tr. Asstt. Draftsman 	1200-2040/' Rs.1200/-- 04 0101 01 	07 Both 12 months' 18to,25Yrs. 

(S&T)  
Tr. Electric Foreman/ 	2000-32007- Rs. 2000/- jD1 01- - 	02 	Both 12 months 20 to 30 Yrs. 

STAJDepuCy Shop Supdt. 	• 	. , 	 ., 	, . , 
Appr. Mechanics (Ciect) 1400-2300/- Rs. 1400/- 09' 05 01 03 	18 Both - 24 months 18 to 28 Yrs. 

Tr. Mstt. Draft.nnan 	1200-2040)- Ra. 1200/- 03' 1 01 01 	06 Both 12 months 18 to 25 Yrs. - 
(Elect.) 	 . 	 . 

lxThi)r.5ran(Ekc) • i)u230e/-, Rs.1400/-- -- 01 - 	.. 	01., Both .e4.m"nth 2to'$, 

11.Tr.Hea4Dtaftsmafl 	1600-26b0/- fis.i600/- 01 - - .-' 01 	B<th 12 months 20 to 30 Yra. 
(Elect.) 	• ' 

12. TrThc Apprentice 	1400-1440/- Rs. 1400/- 06 0201 02 	11 	Both ,24months 20to28Yrs. 
13.CommercialApprentice 1400-1440/- Ra. 14001' 06 02 02 01 	11 Both 24 months 20to28Yrs. 
14. Physiotherapist 	- 1400•2300/- 	- .-. 01 - 	- - 01 	Both 	' - 	18 to 28 'irs.. 

5. Staff Nurse 	 1400-2600/- - - 	13 04 02 07 	26 Both 	-,' 	
20 to 35 Yrs.. 

iS. Phaimasist 	' 	1350-22001- 	- 	04 01 01 01 	07 Both. 	.-(. 	20to30Yrs. 

17. Lab Asstt. 	- 	- 	975-1540/- 	- " 	( --01 - 	02 'Both 	 '10tó28Yrs. 
18.App.'MechanicS 	. 	1400-2300/- Rs.1320/- 04 0201 01 - OS Both 24months. 18to28Yrs. 

FAect/DSL' 	•. 	• - 	, 	- -.  
19. Tr. Deputy Shed - 	2000-3200/- Ra. 2000/- - - - -01 	-. 01 Both 12 months 20 to 30 'irs. 

Supdt (Elect/DSL) 	- - 	
- 

 
2b.Ap2r.Mechanics 	' 	1400-2300/- Rs1320/- 04-01 02 01 	08 . Both 24 months 18to28Yrs. - 

(DSL/Mech) 
21. Appr. Train Examiner 	1320-1350/-- Ra. 13201' ' 06 0301 02 ' 12 'Both 24 months 18 to 28 'irs. 
22.Tr.Asstt . 	- 	1200•204O/- R8. 1200/-" 01 'i-' 01. -. - 02 	Both , 12 rnonths.l8to28Yrs.. 

Draftsman (mech.) 	- :- 	- 	, '; . 	 . 	. ' 	• 	'- 

23.Draftsman(MeCkl) , 	14)-2300/- Its. 1200!- '02- 01 - 	03 	Both 24moiiths l8to2SYrs. 

24. Appr. Juflior Chemical. 13-2040/- Ra. 1320/- 02 ,- - 01• 	03 	Both 12 months 18 to 25 'irs. 

&Metaflurica1A.tt. - 	-- 	,-< 	: 	'-'' 	. 	- 	• 	. 	 1..' 

5.1r Chemical '- 
"7k ,U400-23 ? Its. 1400/-' 02 101 -'- 	03 	Bot'h 12 months 22t030Ys, 

&Mettallurgical  
6.ThDeputyShopNU - .f-3200/- Rs2000/: 01 01 01 - 	03 Both 12months 20to30Yrs. 

.Suptd. (Worksho 	L M 	. 	-. 	 - 
7: Appr. Mechanics' 	1400-2300/- Its 1320/- 05 0201 02 .10 Both 24 months 18to28Yrs. 

(Workshop) 
Appr. Chief Train 	25)00.3200/- Rs. 2000/- 02 01 - - 	03 , Both 12 months 20 to 30 Yrs, 

Examiner 	- 	 - 	 - 
Hindi Aestt. Gr.-ll 	1400-2300/- - s- 	01 - 	- 01- 0,2 	Both. 	. 18 to 28 'irs, 
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Category No. 26: BE (Mechanical). 	 ' L 
Category No. 27: Diptoma in Mech. Engineering. 
Category No. 28 : Degree in Mechanical/Electric-
College:. - 
Category No. 29 : B.A..with Hindi as elective subjc -. 
grduate with Enìglish as a subject plus a degree or 
standard of B.A. (Hons) in English and a degree 0: 

Category No. 30 : Diploma in Civil or Mechanical 
qualification of Diploma in Civil Engineering becom. 
them, 
Category No. 31: Degree in Civil Engineering. 

1 Category No.32: (10+2) with science and Maths. -  
Engineering also be eligible. 	 .. - 
Category No. 33: Minimum ITI eific'ate in Dr"(ts. 
India, NCI') in Civil Engg. from recognised InAtit - 
duration. Civil Engg. Diploma holders and holders 
Institution will also be eligible. 
(ategory No. 34: Matric plUs 3 yr's. diploma In Cl 
recognised colleges.  
Category No. 36 : Degree in Civil Engg. Departme'n 
Category No. 36: Degree in Civil Engineering Depil  

2fittegory No. 37 : Universi ty,egr preference 
Honours & Master Degree. The candidate should 
minuteinnglish Jor 25 wor4rmite in' HL 
prescribed educatina1 qualifkation. 	' 
Category 'No. 38: (i) lInd class Master's Degree 

- University Degree'/Diploma Lii Education/Teachi: 
- course of Regional Colleges of education of N.C.E.R.. - 
medium. • - 
Category No.39: (1) FInd clash Bachelo'rs Degree Y. 
Botany/Zoolo'. 45% marks can be considered 
demarcation of class in Bachelor's Degree. (ii) Univ, 
OR 4 years integrated . Degree course in regid 
Competence to teach throuh English and Bengali 
N.B: : (i) A' GENERAL RELAXATiON IN UPP 

- - . CATEGORIES OF CANDiDATES HAVE 
RECAXATION GIVEN IN PARA-2. THIS - 
WITR - EFFECr FROM 4/8/95..' 

N.B.: (ii) .THE CANIIDATES MUST-HAVE ACQU - 
- 

. LAID DOWN AT THE TIME OF SUBM1. 
HAVE YET TO APPEAR AT THE E* 

- WITHHELD OR NOT DECLARED ARE 
1. GENEAL INFRUCTON 
1.1 AB%RE',1ATION USED:  
-, ' SC 	heae Casc, 	Siulesi 

I.P.O. =Indian Postal Order.  
-1.2 The number of vacancies shown may be incr - 
1.3 SC/ST/OBC candidates can apply against 

candidates. SC/ST/OBC candidates need ap 
'only. 	 - 

'2.AGELTMIT  
-' 2.1 Thege will be reckoned as on 01-06-96. The, 
• 4.,e') By5 years for SC/ST candidates and by 

• 	(b) By 5 years for I3onafide displaced G1ii - 
- 	- (c) By 10 years in case of physiéally handics 

'(d) Upto the age 10 yeas-s for 'RESERVIS'IS". 
- (e) Upto the extent of service rendered byGr 

Labours/substitutes provided that thej 
(cotinuous orbroken) subject to the con 
Administrative offices ofthèRailwayorgu 

- tjve societies and Institutes upto 5 year 
- '.. 	upper age limit of 35 yearswhichever'is 

'(IT) Uppr age li,mit-in case of widows, divorci' 
- - their husband but not remarried shall 
- (g) Upto maximumage of 45 years for repatr' 

• to India on Cr after 1st June 1963 and 1; 
/ ': Pakistan (Now Bangladesh) on dr after 1 

- 110W TO APIPLY 
3.1 Candidates should a',ply in their ov.'n handy 
. , Den (not in nnril) on oi>otl onalitv r1pin wh' 
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boys creates 

: From Our Correspundeut Bongaigaontown àsper Liiiid SarkarconvictedAbdulflahman . : ' 	
From Our Corre 

ULLU\ Juzit 18 - fh•e u 
y BONGMGAON, .June 	18—A Rcvénue 	Rea-SsCSSmeflt 	Act, of 	Monnkocha 	village 	under aged ' 	bCtWC( 	thrt:efl and fiL'c 

meeting 	of 	the 	Bonigaon 1936.Peoplewhowaflttosubrnit Manikpur 	Police 	Station 	•to of Ijulig.jan and at different trn 
!• J)istrictDevelopmefltComrnitLee objections to theenhancementof undergo rigorous irnprisonntent cI4CtI qwte a sensation ii th 	oi 
T:. was 	held 	on 	June 	10. 	The land revenue may,  do so within for seven years and to pay a fine 

Altogether nine boys, all stude 
r •- incerhig 	discussed 	the 	iruple- six 	weeks from 	the 	date of of Rs 50,000 o 	n defult to 	. 

otthe loca11t 	were reported misi 
ntatidn 	of 	special 	health publication of rifixation notifl- undergo 	further 	rigàrous 	jim 

tIrCC were traced and rescued by 
. 

check-up programme for pri cation in the Msam Gaette says prisoiment for two years under 	. 

.- .pary 	school 	students . in 	the an officia' press release. 	, Section 447oflPCfor murdering Al.rge number of pa rents, 

:. (itrict 	and 	asked 	the Joint I_swyeml reaenent : The Kanteswar Das of the same educational institutionbsID i' 
Director of Health SerqceS to Boigataon Lawyers 	Asocia vUage conew d bythe offl'er inclargt; 

-. prepare a plan to cover all the tion 	opposed 	the. 	move 	to . 	The accused Abdul Rahrnan June l ,  to discuqs th : 

students o1963.LP schools In the transfer thecases underRailway attacked 	Kanicswar 	while prevention of further 
pee' 	L r.1  1 	, 	in -, 	ri 

, 
Addrr.sing 	reetiig U e sio ) 	kt. 	iotor 	Accident Februa 	ivo 	*th a an 	extren 	t 	i it In the rtc 

,r I)cputy 	C,ommssloner, 	Aftab Clauns \Vrkrnea Compe' saUon The injed Kanteswar d d on 8u9c 	that sonic drug trRffi(ke 
N; Ahmed iequested the heads of Act, Consumer Forum etc to tiis way to Uie hospital lu 	these adolescent boys to carr  r 

yrious 	devlopment 	depart: Guwahati. 	A 	rcsotuton 	was Sri R N Das, Public Prosecutor 
wtste submiL future planof adopted 	to 	this 	effect 	In 	a appeared fc: the State whUe Sri Thcpolicc adrninlstrttion has t 	• 

ucton to develop the district meeting of the Msociation held M Mahmud, advocate defended and gu&xillans to be alert to keep I 

With locally available resources. on june 7 under the president- 
.'.-.- 

 

t'iccused. their adolescent children and to p 

;. . '!le meeting also decided to ship of Sri Gopal Chandra Das. they g' out for private tuitIon oflc 

: ute 	the 	water 	reaources The rneetingexpressed reient 
. 	. 	. ,. 	'. 	. 

Th O.C. e 	. 	0 Dn1 itjan pohee 
. 	 . avalablein thedistriel, }oiJtre 

ndeq uatet pi h 	e },en uikei i.  

of Bongagaon Polytechntc for tng the dillculties and finnc1al fr' 	1 A SUiff Reporter 	f 
GUSVAR" 	June 	18—The 

. 	. 	. 	. £ t1 names ofthi moin bo 
the benefit of the youth tmphcatons 	for 	the 	bugant 

failure 	the 	N 	F 	Railwa of 
Claos IX Mooran Cheta(l5) L 

. 	. . 	I4ad . revenue 	:: The State • public. 	• 	. 	. 
to appoint any ofthé 

Ctih IX Ganeah Ch. Gogoi (14) Cl 
Government 	has 	decided 	to Convicted for nurdr 	The 

l6successful candidates in th 
Class '/ll and Itaaul Gogot (14) CIa. 

enhaace'1ahd. 	revenues 	of Session Judge, Bortgaigaon, t M 
of Stenographer even after 

- - o @hop On 	flfl)Ø 
si 	'months from the date of 
announcement 	of 	interview 	

l 

• 	- .. 	 " resuUs,forthepuosc,hasbee Withdiavilraj, boi5d crops, presratioi l—l'h the 	indigenous people 'of Job GUWAHATI, 	Juti 	 vi 

From Our Correspondent Nnrayan KaliU Ministerof Stace opportunities in the Railways by Central Committee niceung of 	d* 

AZARA. Jutle 18-' A work- for 	Reenne 	Sericulture ,and some vested interest circles. 	' thc Assam Peoplc' 	ront held 	n 

shopontheriecCsSityofbahbOO (hid). According to knowledgeable .r,ecentiy here at Karbi llhawsr 	li 

crops'and its preservation' was ,Dherna 	thd 	The Kam- sourCtS, 	the 	Railway Recruit- under the chainnanship of Sri 	cc 

held 	iecently 	at 	the 	Horti- rup district committee of-the ' •iflflt 	Board, 	Guwahati, 	had Holirant Terang, Genera! Secre- 	ti-. 

cultural Research Station, Kahi- 
kuchi. 	-- 

Assarn 	Press 	Correspondents 
Union staged a two-hour dharna 

declared ten genera!,twó each of 
the Scheduled Caste, Scheduled: 

.trY 	of 	ASDC 	and 	MLA 
demanded 	immediate 	with- 	a' 

Pr1icipatthg In thc workshop on )une 7 in front of the Circle Tribe and OBC category caudh drawal of Army Operation in the 	p 

as 	hief 	guest, 	Dr 	'Mok - -Office 	of Palashari- in 	protest dales, eligible 	for the post of 	, State, says a press release. 	at 

Buragohain, of Gauhati Oniver- - against the killings of Parag Kr. 'Stenographer through a news- The meeting attc,ded by all 	sc 
Ia 

oty,explainedtheSigniflCdn(eof Dis 	Executive 	Cdior 	of paper nottflcauon oi Deceinbel thertevlyelectcd lLMofSIiC 

' bamloo use. . 	- Asomiya Pratidin,-Pabitra Nara-. f :12, 	1995. 	Most 	of these job and 	representatives 	of 	other 
- 

1-Ic statea that bamboo Is alsb yan Chutia, DipakSargiyarl and , seekers were local youths. constituent.s namely Autonomy 	Ir 

descrtbed a's 	grec.n gold 	and Ma'uk Deoru But despit 	the e being sonic 
acancies against the joss, th 

Dem-uid btrgg1ing 	Forum 	h 
(ADSF) Mising Mimag Kebang 	a; 

'timber of the porçpeoplC'. 
Dr Bipin Khat', Associate 

South 	I<añirup 	l>rcss 	Club, 
uth'Kamçup New Writers and N F Railway authorities hsvH (MMK) and CPI(M-L), Libera- 	ci 

Profescor 	( 	Janah Ag, v'ArtistS Association, 	Daichala 
Dal Azara Ama; 

' ,beuu 	'tlt4edlv 	shoiing 	od 
inter.,t to absorb a; y of 	the 

lion 	discLsed 	the 	oli 
tical 	situt,on 	of 	the StaLo 

cultural fZd1eg 	and Sti,2'ni 
Agri- madhab'i1'tiXt 

Luitpariva 	 joti 
Sanghh 	and 	DakhihKa'im'up eIected candidates, allege th and the organisational position 	G 

cultural bcelI attended 

	

Sasetan 	Parizihad 	aL';o'Tsat on 
- dharna. 

	

- 	 - 
- sources. 	 of APF and aLso adonted APF's 	ci 

	

on the burning issues at 	pr 
the wbrkp.' prisent. 	 di 

Dr 	Rhangi 	explained 	the The Kamrup uisLrct corumi- 
fleinonaI award Th 	meeting described r.nev- 	rc 

tc-chiniqucs 	and 	utiiisat,kin 	of ttee of APCU' later s:bnuit.ted a 
10 the competent memorandum ed Army Operations in.the State 	a; 

bamboo' 	rops in the field of 
Dr Basan a Kr. Ch; ;ndu au 	oity dear rdu 	adeqi I 
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IN THE MATTER OPM: — 

O.A. No. 153 of 1996 

Shri S.K. Ral 	... Applicnnt. 

Vs. 

Union of India & Ore. •.. Respondents, 

AND 

I N THE MATTER OF 

Witten statoaonts for and on 

beh1f of the respondents. 

The answering respondents beg to stto as follows :- 

That the answering respondents have gone through 

a copy of the application filed by the applicant and have 

understood the contents thereof. 

That save and except the statonents which are 

spool fically aclnitted hero-in-below, other statoiients made 

in the application are categorically denied. Further, the 

statements which are not brno on records are also denied. 

That with regard to the statements mde in 

Pagaaphs 6.1 to 6.10 of the appliccitlo, the answering 

respondents do not admit anything contrary to relevant 

records of the case. 

Coritd.., • 2 
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That with regard to the statements made in 

paragnaph 6.11 of the application, it is stated that the 

respondent no. 2, i.e. General Managor(P), N.P. Railway, 

Guwahati, is not duty bound to appoint the applicant as 

recomriendod by the Pail'iay Recruitment Board. More 

onpaneiaent doce not give indefeasible right to be appoin-

ted. In this connection, provision of Indian ai1wny 

Establishment Manual Vol.1 (Revised Edition 1989) Pam 

113 may be referred to which roads inter-aim - "Selection 

of a candidate by a Board ora Railway administration 

is, however, no gumantoe of employment on the railway 

whoh is subject to his qualifying in the prescribed 

medical oxamj.njon and to his being otherwise suitable 

for service under Government," It was also made clear 

to the applicant that the selection of the cnnd.idatôs by 

the Railway Recruitment Board does not confer any right 

on the can idate for the poet through General Instruction 

No. 17 of the &iploynent Notice No. 1/95, against which 

the applicant made his application for the post of Junior 

Stenographer (English) in scale Rs. 1200-2040/-. 

That with regard to the statements made in para-

graph 6.12 of the applictjo, it is stated that the list 

of 16 candidates including the name of the applicant 
was recommended, on 9.11.95 to the respondent no, 2 for 

appointment. The rospondont no. 2 in his tumnhjie proce-

ssing the case for scrutiny of the bio-datn and other 

documents etc. as required, received from the Railway 

.1 

Contd. . .. 3 
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Recruitment Board along with the list of 16 candidates, 

received complaints of inaiproeticos and gross irregularities 

in the selection process. Confidential letter from the 

Chief Vigilance Officer, N.F. Railway, Iligaon, was received 

advising the respondent no. 2 to penã offering letter of 

appointuiogt. The letter of the Chief Vigilance Officer, 

in fact, roads as under :- 

"... As a number of complaints have been 

received alleging adoption of malprnctioos in 

the above recruitment and the sane are under 

investigation, it is requested that no appoint-

mont letter for the post of Jr. Stenographer 

(English) should be i.suod till a clonrnnco is 

given by igilanoo. t ' 

Thus, in view of above, respondent no. 2 refrained 

from taidng further action for issuing appointment letters 

to the applicants. Subsequently the respondent no. 2 received 

a letter from Bailwoy Board, for cancelling the recruitment 

proceedings of Jr. Stenographer (English) due to numerous 

irregularities detected by the Vigilance Deportment. Copy 

of the latter is annexed as Annexure RI/I. 

That with regard to the statements mode in pra-

graph 6.13 of the application, the answering respondents do 

not admit anything contrary to relevant records of the ease. 

That with regard to the statements made in para-

graph 6.14 of the application, it is stated that this is 

Contd,..,4 
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not relevant with the eases of 13 applicants against 0.A. 

Nos. 142/96 to 155/96, who were recommended by the Railway 

Recruitment Board, Guwahti. The advertisement. Notioe 

No.1/96 dated 20.5.96 12as for additional 8 posts of Steno-

grap1ior (English) in 8C010 Rs.1 2002040/-. This has got no 

bearing with the panel in question. 

Another Employment Notice No. 2/95 9  Category No. 

1 is forthe post of Office Clerk in scale 1s.950-2040/-. 

I 	 This category is quite different from the Category of 

Junior St0n06roPhGr  (English) in scale R.1200-2040/- and 

as such, this has no relevance with the case of Junior 

Stenographer (glish). 

Thot With regard to the statements made in para-

graph 6.15 of the application, the answering rosporidents 

do not admit anything contrary to relevant records of the 

case. 

That the answering respondents submit that the 

aforesaid selection he to be cancelled in view of various 

irregularity and irialpraetices in the selectioh. As already 

pointed out above, mere ompanciment of a candidate does 

not give any indefoaiblo right of appointment. The 

candidates were well aware of the decision to cancel the 

selection. The said decision has been taken in the greater 

public interest. 

. 	 Contd...5 
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10. 	That the answering respondents crave leave of the 

Hon'ble Tribunal to submit additional written statement 

in case the same is found to be necessary in due course. 

11 • 	 That in view of the fnots a rid circurta rices 

stated nbovc, the instant appljcatin is not maintainable 

and liable to be dismissed. 

IP I C A T I 0 N. 

6Ea H ftO 	aged. about 3 years, 

by occupation Railway Serrice, woiking as Doputy Chief 

personnel Officer of the Northeast Prentier Railway, 

do hereby solemnly affiru arid state that the statonont 

made in paragraphs 1 and 2 are true to my knowledge, 

those moIc in paragraphs 3 to 8 nrc true to my information 

being matters of records nd the rests are my humblo 

submission before this Hon'blo Tribunal. 

/  "r"-O-t 
DPITJY CHIEP PFRSONI1EL OPPICER 
NORTHEAST FRONTIM RAIlWAY 
MALIGAON :: GU4AHATI 
FOR & ON BEHAIP OP 
U1ION OP INDIA. 

If  q 	z crr• 	rn 	. 

Dy .  c 	- 	 •er (G) 

ro  

N F. Aly., Ci...ti-781011 
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ANNEXORER/I. 

Railway Recruitiaont Board :: Gtahnti. 

No.ItRB/G/41/90 	 Dated 05.9.96. 

N 0 T I C E. 

Sub: cancellation of Recruitient panels of Stenographer 
(English) in scale Bs.1200-20401- under category 
No. 7 of..p:Loynont Notice No.1/95 dtd 26.4.95 
nd Craft Tea chor (Bengali Mediun) in seole Rs. 1400-2600/- 

under Cat. No. 6 of &Lployiment Notice No. 3/94 
dtcd 19.12.94. 

Railway Board vicle their letters No. 95/E(BRB)/ 
25/13 dtu 7.8.96 and 96/E(FB)/25/13 dtd 21.8.96 have 
cancelled the Recruitrnnnt panels of Stenographer (gli&i) 
and Craft Teacher () mentioned on the above subject due 
to VTjOUS izegilaritios. }Ionoe the Reeruithont pnnols 
of Stenographer (English) and Craft Teacher (BM) stand 
cancelled. 

Sd I- 

Chaiman 
Rly.Rcctt. Board, Guwahati. 

Copy forwarded for i,nfornation & n/action to : - 

10 GM(P)/MIG. 

2, G1L/Vigilonce, MIG. 

Rctt. Section in Office. 
Notice Board. 

(B.Koljta) 
Chairiaan 

Rly. Roctt. Board, Guuahati. 

(J3 
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B'OiE THE CENTRAL SD1V.14ISTRATIVE TRIBUNAL 

; J\ 

GUWAHATI BINCkI. 

IN TFIE MATTER O :-

O.A. No. 153 of 1996 

Shri B.K. Rai 

Vs. 

Applicant. 

Union of India & Ors. ... Repondonts. 

AND 

IN THE MATTER OP :- 

Aclditionn]. written statements on 

behalf of the respondents. 

The respondents bog to state as follows :- 

1. That the answering respondcn'ts have already filed 

their written statements in the aforesaid O.A. 	However, 

after filing dsf the written statoxents, the applicant prayed 

for certain amendment to the Original pplication which has 

since been allowed. There-after, the applicant has filed 

consolidated O.A. Instead of repeating the contontions 

raised in the earlier written statement, the respondents 

crave leave of this Hon'blo Tribunal to refer and rely upon 

the same at the time of hearing of the instant O.A. Howovor, 

Contd.,,,. .2 
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since the amendment has been allowed which has now boon 	
04 

incorporated in the consolidated petition, the respondents 

beg to file this additionalwritton statement dealing with 

the amended portion. 

 That the respondents have gone throud, the 

amendadut portion of the 0.. and have tindorstood the contents 

thereof. Save and except the statements which are specifically 

adnitted hereinbelow, other statements made by the app licant 

are categorically denied. Further, the statoiaits which are 

not borne on records are also denied, 

That in the earlier written statement, it &as 
already been stated that the solOction in ieston pursuont 

to which the applicant has staked his claim for appointment 

has already been cancelled in view of the various irrogu.ln-

ritios and naiproctices in the slOctj. The irregularities 
found in the selection of Junir Stenographer in scale 

Rs. 1 200-2040/- against Eploytit Notice No. 1/95 dt 26.4.9 5 

conthctod by the Railway ROcruitt Board, Guwahntj, which 

has nocessiated cancellation of the entire selection ax 
as follows :- 

(a) 	In the advcrtisaaont of Jr. Stenographior, iquixd 

ualjficatjon w as mentioned only as Matriculate without 

indicating anything about the qualification of diplomn in 

Contd..,.,3 
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shorthand and 	e-wri..tting. The advertiuoxaent tilso did not 

stipulate production of diploma certificate. As a result, 

many of the candidates did not submit the same alThough 

they were qualified both in shorthand and typo-writing and 

had diploma certificate. However, the Railway Rocrtd -tmont 

Board, Guwahati, rojectod the candidature of many eligible 

candi&ites on the ground of non-submission of diploni 

certificate, thereby deserving eligible candidates were 

deprived of consideration for solcotiori. 

(b) 	Splc test checks rovealod mistakes in totalling 

in the written paper and in comutatjon of marks which has 

resulted in panelment of candidates securing loss marks 

and exclusion of candidates securing more marks. 

(o) 	In the rcoruj. - icnt process, it has been found that 

all the three stages of testing, the knowledge and quality 

of the candidates have been handled by a single individual 

(Member Secretary, Railway ReeruItnt Board) instead of 

getting the works done by different qualified persons as 

under :- 

Setting of 'question Paper for writtefl test. 

Selection of dictation passage. 

Ireparation of final markshoet including narks 

for Viva-voco test only done by MS/flRB liimelf 

without any signature from othor two monbor, 

This !.las raised doubts of nalprctico by MS/RRB. 

Contd.,.,4 
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(u) As per Board's extent instruction 15% of marks for 

written test and viva-voce together i 	4 required to be fiXed 

for VaVa-VOCO. kit in the subject selectIon, RRB/Guwahati, 

has adopted 15% of the sun total of marks for written test 

(200 marks) shorthand tQst (300 marks) as well as ViVO-Voco 

marks (90 marks). The marks of shorthand test (300) as there-

fore irc.giinrly iniudcd in coiiiputin the marks for viva-vocc 

tost. Thj has flhlowod the selection authority undue floxiblIty 

in tit final allocation of iarksof a cindidate though he might 

have secured less marks in written test. 

In a number of cases it has been noted that marks 

once allotted in the shorltnnd transcription shoots have boon 

over-written/defaced and new marks allotted, ostensibly to 

favour the candidates of evaluator's choice. 

It has been noted in SOO Cases, that though the 

shorthand dictation scripts do not cont,-*iin C01,61 0in materials of 

distated Passage, the type transcription shoots contain the 

material of tho dictated Pas&agc and In a better way. This 

indicates adoption of malpractice in conducting the shorthand 
test. 

On a visual Checking, it has been noted that in 
certain answer scripts (transcription sheet) containing poor 

performance, higher marks have boon aliotod in comarjson to 
that containing better performance. 

Contd..,,5 
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The above iregu1nritios in the soloctiori are only 

illustrative nfld not exhnustivo. In any ease, with the 

above irregularities d*tectod in the selection, the respondents 

were loft with no otor op tion than to cancel], the entire 

selection. By doing CO.no irregularity  has been committed 

by the respondents - rather the same has been done in the 
larger public interest which has niso brought cofidonc 

among the public. The irregularities were detected upon on 

oncairy conducted by the Vigilance Deptt. of the Iailwnys 

and in consideration of such enquiry, the selection in 

question has been cancelled and the applicant should not 

make any grievance against the same. 

That with regard to the statements made in Paragraph 
6.16 of the O.A., the respondents reiterate and reaffirm 
the stacmcrits made heroin-above. 

That under the f ,10ts and circunc -baricos stated above, 

none of tho grounds urged by the applicant towards granting 

the relief5 Prayed for are sutainab10 and accordingly, the 
PPlicant is not entitled to any relief as has been 

claimed. 

6,. 	That in view of the facts and circumstances stated 

nbove, the O.A.. is liable to be dismissed with cost. 

Verjfjcntjo. .. . .6 

-- - 	 - - P ~ r-6 ", M,, 



(L)  

/ 

-6- 

iEaIFIzoN. 

agoa nout 2 

years, by occupation 1i1way Service, wo rking as Deputy 

Ghjeforoflt]. Officer of the N.P. Railway administration, 

do hereby solinly affirm and stoto tht the statements 

nodo in paragraphs 1 and 2 are true to iay i0141edgo, 

those made in paragraph 3 to 5 are true to xny information 

being matters of records of the case which I believe to 

be true and the rests ore my humble submission before 

this Hon'blo Tribunal. 

H 
DEPUJY CHIEF $S6 NNEL OPFIOER 
NORTHiAST WOM.I RAID:AY 
MALI GO i :: GUWA TI 
FOR & ON BEHALF OP 
1JIION OP I1DIA. 

hief peroonflet Officer (G) 

L 	
ç781O11. 

N. F. Rty., Guwahtl.l 
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IN TliE CENTRAi AiI1L3TRATIV& TRIBUTJ 

GUiAATI BITh1CH 

1) 

I 
L 

nIdt 

I 	In the mtter of 

i 

: 	 C)AIpJ 
Shri 8anjr Kr. Rai ...Applicant. 
-ITs- 
Union of mdii & Ors. ...Respondents. 

- AND- 

In the matter of 

Rejoinder of the applicant against 

the Written Statement and Addi. 

written statement filed by the 

respondents. 

That the copies of written statement as well 

as Addl,written statement filed by the respondents have 

been served upon me through my counsel and going through 

the contents of,botb, I have understood them thoroughly. 

I. consider it necessary to file a rejoinder and as such 

siune is filed as follows :- 

That in para 5 of the written statement it is 

stated that - "....As a number of complaints have been 

received alleging adoption of majpractice in the above 

recruitment and some are under investigation, it is reque 

ted th:t no appointment letter for the post of Junior 

Stenographer(English) should be issued till clearance 

given by Vigilance." The repondents held up the appoint-

ment because number of complaints have been received 

)J- 
Jel vbl~)l 

'I 
regarding....... 

k 	f2rJ 
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regarding adoption of mJpractice and entire matter was 

investigated by vigilance,whereas acting upon the vigi-

lcnce report the raiiwy board cancelled the recruitment 

panel on various irregularities and not a single word 

of malpractice was spoken in the cancellation order. 

That the ground shown in the addl.written 

'statement in p:ra 3(a) that qualification of diploma 

of shorthand and type writing was not shown in the 

3dvertisement is not correct, 0 	 - 

That in pr 3(e), the statement goes thus - 

In a number of cases it has been noted that m:arks once 

aioted in the s'horthand transcription sheet hye been 

over_written/defaced and 'new m a±tks alioted,obstansibly 

to favour the candidate of evaluator's choice.0  In this 

statement the respondents did not state that the m'rks 

given in the applicant's book wis changed or over-written. 

In this connection, it is to be stated that in response 
- 	

to the advertisement notice i.e. Annexure III as m.-ny as 

2120 candidtes applied and 1520 appeared in the written 

test y  out of which 172 were tested in speed 'test and 

subsequently 47 were sent for viva-voce test and flly 

emp3nelled canidates were sent for appointment. 

S. 	That it is very natural as stated in para 3(e) 

that in a number of cases it has been noted that m'rks 

once alloted in the shorthand transcription sheet have 

been over-written/defaced and new marks afloted,obst::tsibly 

to favour the candidte of evaluator s choice. In otherwords 

01 

	 in the 
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in the nswer scripts of 125 candidates who.were 

declared unauccêssfui this. over-writing act might h:ye 

done and it never happened in the c,se of the applicant. 

That in reply to the statement madein para 

(f), the applicant beg to state that dictation taken 

brone. ste,nographer does not tally with that of another. 
• " 	It is humanly thpossibie to read and to type but a short- 

hand script of one stenographer by another. The applicant 

appeared in the speed test not to obtain a diploma on 

átenogra'phy, but to trpe out correctly the dictation 

passage and as such the alle'gatioii of malpractice dces. 

not exists at all. 

That in view of the facts stated above, the 

written statement as well r1sthe addi.. written statement 

filed by the respondents havetotaUy failed t& make out 

the case of malpractice and as such both the documents 

re not tenable nder the lw and there is a very little 

helpto this hon'ble Tribunal for rriv1ng at a.orre'd 

decision and as such both the documents rre without any 

merit. 	 . 	 . 

8,. 	That the written. statement, and th& Additional 

written statement speak of crudest form of arbitririness 

affected by bias and/or aGtudted by rnaiafides. . 

9. 	That the present rejoinder i filed bonrfide 

and in the intere.st  of justice. 	. 



VR IFICAT ION. 

I, Snri. Sanjay Kurnar Ri, son of 

ShriKishore Rai, aged 29 years, by caste S.C.Dusadh, 

by religion'Hindi, resident of Rly..Qr.No.639/C,OT Pra, 

Katihar do hereby solemnly affirm and verify that 

the contents made in paragraph 1 of the rejoinder 

are true to my knowledge and those thade inpagraph 

4 are derived from information from the office of 

the Rly.Recruitment Board,Guwahati gid rest are humble 

ubmissions before this ffon'ble Tribunal. 

AID I sign this Verification On this tLday 

of April, 1997 at Guwahati. 

N 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAkIATI BJNOE. 

IN TE MATTER OP :- 

O.A. No. 153/96 

iri S.K. Raj. 	••• 	Applicant. 

Vs. 

Union of India & Ore,,, Respondents, 

AND 

IN THE MATTER OP :- 

Reply to the rejoinder li-led by 

the app lion nt. 

The answering respondents beg to state as follows 
:- 

 

That the answering respondonts have gone 

throui the copy of the rejoinder filed by the applicant 

and have understood the contents thereof. Save and except 

the statements which are specifically admitted here-in-below, 

other statenenta rude in •the\rojoincior are ontegorionily 

denied. Purther, the stntements which are not borne on 
records are also denied, 

That with regard to the statements made in 
porngroh 1 of the rejoinder, the nnsWozng respondents  
do not admit anything contrary to the relevant records. 

. -;) 
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That with regard to the statements mado in 
I 

paraaph 2 of the rejoinder, the answering respondents 

beg to state that the recruitment panel has been cancelled 

.fl V1OW of Various .rrogularities as pointed, out in the 

vi.lanoc report. The irregularities pertaining to the 

selection and Punlicationo of the panel have already been 

hii-liitod in the additional written stntent. Investi-

gation was carried out on the basis of the oomplajnt,. 

Irrogulorities in the entire process of selection includes. 

nmlprotjooaalao. 

. 	That with regard to the sttements made in 
p a ra graph 3 o £ the rejoinder, w hue do flying the co nto nti ens 

muide therein, the answering respondents beg to state that 

in the advortiamuent, submission of diploma certificate 

along with nPPliention form was not mentioned as a conse-. 

querice of whichmany eligible candidates did not submit 

their certificates along with the application form, As 

already stated in the iitten statement, their such 

alioations were rejected on the ound of non-submission 
of diploma coertjflcato w1lich needless to say, deprived 

many olj.ble endidates otherwise eligible for considera-

tion. In the advertisement, the qunlifiotio5 stipulated 

was as under •_ 
van  tegory 	: 7 - tenograp1ior (EngLish) 

Qiilifioatjon :• Matriculate. 

Contd. 
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Speed 	: 80 words per minute and 40 worda 
	ij 

per minute in Shorthand and Type 

writing respectively. 

Knowledge of Hindi Stenography is 

an oc1ditionl qualiicotion a nd 

w ill be given preference. 

Ago 	: 118 to 30 years." 

From the above, it is clear that alt bough the 

cipljfjeatjon 'zaritricu].ate was SPecifically mentioned 

with =gx required speed in Shorthand and Type-writing, the 

advertjemcnt did not mention anythirg about the submission 

Of diploma certificates  in respect of Shorthand and Type1 

w.ting. Thus, going by the advertisement, althoui it 

was not ape ci fled to produce the diploma certificates but 

on scru.tiny of application forms some was made obligatory 

as a consequence of which the Railway Recruitment Board 

rejected many npplicltions  on the ground of flon-ubmijo 

of diploma certificates in support of qUAlifications in 

Shorthand and Typewriting. Needle38 to say, this has 

resulted serjoud mis-oarri.agc of justice and hno caused 

prejudice to many eligible candidates who were otherwise 

eligible under the terms of the acLvertjaoment. This has 

vitiated the ontiTe selection proce, 

5. 	 That with regard to the statements made in 

paragraphs 4 and 5 of the rejoinder, the answering res-

pondents beg to state that in a number of 03508 xarks once 

Contd...4 
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allotted, were changed, over itton/O.efaced and new marks 

allottoi:l by the evaluator. This is one of the pounds 	• 

for which entire selection ws hold to be vitiated and 

accordingly, the entire selection was cancelled. As regards 

etatciacats regarding number of candidates applied for the 

post appeared in the written test, speed test and viva 

vOCO test, the answering respondents beg to state when 

i regularities were dtocted through-out the process of 

selection amongst the said candidates, as a policy decision, 

the entire selection was cancelled. Amidst the irregu-

larities were detected, such eanoe]J.ation of selection was 

the best course Opened which needless to say, has brought 

confidontee. to the public in general, more particularly, 

the eli&.ble candidates who either appeared in the selec-

tion or could  not appear in the selection because of non-

submission of diploma certiricotes. In such a selection 

whorein ZU011  irregularities as pointed out in the additional 

wiitton statient come to light, it is immaterial as to 

whether there was any over-witting and/or addition of now 

marks in any particular answer script. The selection 

process cannot be ifldjyjdualjsed and will linve to be taken 

as a whole. Among the applicants who have approached this 

Ion'ble Tribunal by filing various O.A, it has been found 

that there is over-writing to the marks already allotted 

by the evaluator. In some cases totalling mistnkes were 

also detected. Mention may be made of Shri .J. Dos 

(3p2].ieant in O.A. 146/96) 0  &it. Kainala Deka (applicant 

Contd,., 1 5 
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in 0 • A • 145/9 6 )9 Sri Mn. ttunj ay .ho sh (app ii cant in 0 • A. 

150/96), ni Rupak Uhakraborty (applicant in O.A. 	/96) 

ri' Pabitro Kr, Kakotj (applicant in O.A. 151/96, Shri 

Pobitro Kr. KaIoti has been shown to have obtninod 124 

marks in the written examination a s against .1 otual mark 

116. This was because of mistake in totalling. It the 

marks of written examination is correctly oalcu].atet (116 

marks), in that case, he got total marks of 353 Instend of 

361 and would not have been cnpnneliod, as in that case 

one Shni Sujit Cha1Qaborty (Roll 1To. 810556) who has obtained 

total of 360 marks would have been ornpanellôd. When such 

mitkes have boon detected in a number of cases inolucitdg 

over-writing in the total marks, coupled with many other 

irrcganitjcs as indicated in the additional written 

statcmjts, there was no option left for the 000tent 

authonity %n to cancel the entire selection. The applicants 

cannot in.viUualiscd their case at the cost of the larger,  
interest. 

• 	 6 0 	 That the answering respondents Ooteganiooliy 

deny the contontios made in paragraph 6 of the rejoinder. 

The applicant hs totally misunderstood ±& and misiritor- 

/ preted the avermente made in paragraph 3(f) of the ndditjonl 

w ritten statements, it is not correct that dictated passages 
CIL taken in S horthand cannot be road outtogcther by a Shorthand 

expert. 

Oontd., • .6 
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That with rogarci to the statements macic in 

paragraphs 7, 8 and 9 of the rejoinder, the answering 

respod.ents categorically deny the c ontentjo3 raised there-

in ana the applicant is put to the strictest proof thereof. 

It is categorically denied that the written statements 

filed bytho respondents Speaks of crudest form of arbitra- 

0 
	

AnCas affected by biased and/or actuated by malafido. 

The selection in question has been cancelled 4th a view 

to bring fniies5 and tranapircnoe in the method of 

O1Otj. The applicant cannot claim as a matter of course 

for being appointed to thc railway sorvioc. Amidst the 

irrcgular±tjes detected in the entire process of selection, 

there was no option loft for the competent authority to 

cancel the entire selection which has brought confidence 
among the general public, more Particulr1y, anonget 
the 

That in view of the facts and circumstances 

tatcd above, the cancellation of the selection was just 

and p roper and the Hon 'bi o Tribunal would be reluctant 

to interfere with the same and the O.A. filed by the 

applicant is liable to be diid with cost. 

Vrifioatjon....7 
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VRI'IC1TION. 

I t  sun 	 JC.,_aged nbotit 

years, by occupation I.ai1i4y Service, worid.ng 

as Deputy Chief Ecrsonnc1 Officer of the Northeast 

Pronti or Iai1way, do hereby s1ezmn1y affirm and 

state that the statenents made in paragraphs 1 and 

2 are true to my knoii1eiago, those aide in paragraphs 

3 tO 7 are tu.o to my information being matters of 

records , od the ease, and the rests are my humble 

submission before this Hon'ble Txi.bunal, 

• 	 . 	. DFPTJTY CHIEP PtSON1'1EL OPPICER 
NORTHEAST PRONTI.ER RIIthy 
MAIGAQN :: GtK4HATI 
POR & ON BIHALF OF 
tINI ON OP I UDIA, 

• 	
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